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(sEn RULE 42) 

ADIIINISTRNi IV TRIBUNAL 
 

GUWAHATI BENCH 

ORDER sHEET. 

l Ap1icat 

	

origina 	
ion No. 	 - - 	 - 

No. 

Cofltpt petition No.  

	

Review 	1icaton No. 	 - 

App1icant5 

CE- 
RespOfld6flt._ 	- 	 - - - - - 

	

vocate of the h1icaflts 	k. 

Advocate for the RespOfldefltS 	%.e 

o 	fthe t 	Thte 	* 	rof he 

teS 	

TribUal 

30.9.2OO4 Ipreset:The Hon 8 ble Mr.JustiCe R.KBatta, 

1 	
vice -Chal rcvtan 

t 	
1 The HQfllble Mre K.V.Prahia'3 
I 	 Member. (A). 

Learned advoCate for the appliCant 

• 	d.J? 	seeks leave to amend the title in respect 
Date  

	

Joit2Y 	' of repOfldeflt 
no.1 by replacing the same 

Dy. RcgiStr4 	
by Chirmafl, Railway Board. Leave to 

	

' 	
amend is granted. Detailkaddress of res- 

pondent no.1 be giVen in the title • The 

amendment to be carrIed0Ut within 15 

1
days from today by learned COUfl3el for 

v'V e-r- 'the applicante 
Thereafter, notioC be j3sud to 

irespOndeflt5 returnable on 22.11.2004. 

1Mr.J.L.Sarkar. learned Advocate accepts 

,ot±Ce on behalf of respondent no.2. A 

copy,of tj-jc,, petition and other annexUres 

be furnished to him by learned Advocate 

. 	

for the applicant. 

1Member (A) 	
Vice_Chai1afl 

VC 	
bb 

Nc+ 
/f$$ 

*' 	.5 k, 7 	 I
10 

- 	 (nub 
- 	. 

: 
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227/2004 

22.11.2004 	Heard Mr. S. flaB. 1earnd 
counsej for the aipplicant. and Ms. 
B • Devi, learned counsel for the 
respondents . 

The application is adnijtted. 

Six weeks time is given to the 

respondents to file written statement. 

List on 7.1.2005 for orders. 

MejRber (A) 
mb 

07,01.2005 	List on 10.01.2005 for orders. 

	

• 	 S  

Mber (1) 
mb 

I 

10,01,2ooS 	WrLtten statement has been filed, 
• -- 	 --- 	 List on 28.1.2005 for orders. In the 'c/ 	 .•• 	•• v 	

meantime, the applicant may file 

	

r 	 rejoinder, if any. 

mb 

28.1.2005 	List for hearing on 3.3.2005. In 

the meriwhile, the applicant may file 

rejoinder, if any. 

* 	 Member (A) 

mi  

Jos 
jc. 

3.3.05. 	 On the prayer of learned counsel 

for the parties case is adjourned to 

9.3.05. 

• 	 ' 	 Vice-Chairman Member 

/A- 	 lm 
£/Af. 

- 	- 
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O.A.No.227/2004  

I 	- 	-..._S__.____._S• 	- 	- .-.----.-----.--i----'•_ 

N,teSof 	
ae 	 of hC 	 - - 

---- 	-í 	- . 	S S  

9.3.2005 	4e.s.ent: Hon'ble Justice ShriG. 

* 	 - 	Sivarajan Vice-Chairman 

* 	 . 	Hon'b1Shri K.V. Prahiadan,. 
AdminitratiVe Member. 

: 	Post or 10.3.2005 for. hearing. 

•  n 

	

nkm 	

. 	 a 

10.3.2005 	. 	Adjournd 	to 	22.3.2005 	for 

jheairng. 	• 	 . 

,r 	'J 	 Member 	. 	 Vice-Chairman 

• 	 S 	 ,. nkm 

22.3.2005 	present : Th Hon'ble Mr. JustiCe Q. 
$ivarajan. viceçhairt4&fl. 

The Honble 14X.K.VJrahlad 
Mministrative I*mbec. 

• 	MS. NiIikShi bra. learned coun8 

appearing on behalf of Mr. S.. 058. 

leatned counsel for the ippliCáflt 

I submits that the CaSO  may 	 tiken up 

on Thur$day. Accordingly.. list 'in 

24.O3.2005 for hearing. 	. 

	

j. Mambr (A) 	 ViCe"ChairiR 

ob 
24.3.2005 	. At the request of learned: CUflSe] 

for the parties. List en 1  14.4.2005 t 

• 	 . 
. 	 hearing. 	 • 

Mb 

-S 	
S 	 . 	

. 	S• 	

• 

• 	 I4eber (A) 	•
5._VjceChairn%.. 

S. 
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CO 

o.A227/2004 

Tribunar 	- 

12.OS.2005 	Heard learned Counsel for the parties 

Bearing concluded • Judgment delivered in 
- 	open court. 

The O.A. is disposed of in terms of 
the order. 	

'- 

• 	 - 

I 
Mrther 	 Vice -Chajrman 

bb 
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• CENTIAL ADMINISTRATIVE TRIBUNAL ::: GUWAJIATI BENCH. 	: 

O.A. No. 227 of 2004. 

DATE OF DECISION: 12.05.2005 

Sri• Kanti Kurnar Das & 68 Others 	 APPLICANT(S). 

Mr. SDas 	- 	 ADVOCATE FOR THE 
APPLICANT(S) 

VERSUS - 

Union of ma & Ors. 	 RESPONDENT(S) 

• 	
Ms. B Dcvi 	 ADVOCATE FOR THE 

RESPONDENT(S) 

• 	 THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K .V .PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the judgment? 

ToberefelTedtotheReporterornot? 

Whether, their Lordshipswirto see the fair copy of the iudgment? 

Whether the judgment is to be circulated to the other Benches? 

JUdgment delivered byHon'ble Vice-ch'aiiman. 

91v/. 

• 	 . . 	 .. 

• 	 • 	 .. 	 •.. 	 . 

• 	 .• 	 •, 	 • 	 • 	 • 	 . 	 . 
• 	 •. 	 ... ...... 



61K? 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application Nó 227 of 2004. 

Date of Order:. This, the 12th Day of May, 2.005. 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

 SriKantiKurnar Des 	 . 

S/o Sri Tulsi Chañdra Das 

 Sri Dilip Chandra Dey 
S/ol  Late Karuna Sankar Dey 

• .3. Sri Bhabatbsh Acharjee 	. 	 . . 

S/o Hari Mohan Acharjee 

• 4 Sri Baneswar Chakraborty 
Slo Manindra Chakraborty . 

 Sri L.Appa Rao 	 . 

S/a Sri L. Ram Loo 

. Sri SankarDas 	 . . 

S/a Sri Shyam Sundar Das 	 . 

 Sri Rabi Malakar • 	 .• 	 .• 
S/oManindra Malakar 

 Sri Prem Lal 
Sb 	Late Babin LaL 	. 	 .:. 

. Sri BäbuLChandra Dey 
S/oJatindraCh. Dey 	. 	 .. 

 Sri Nishan Basfor 
So Ram Prasad Basfor 

 Sri Birnan Bhattacharjee 
Slo SudhirKr. Bhattacharjee 

 Sri NitaiDas 	. 	 . 

• S/a Sri Abhimanya Das 

 Sri Sushil Kumar Dey 	. 

S/o Sri Birendra Kumar Dey 	• 	 • 

 Sri Haradhan Dy  
S/a Urnesh Chandra Dey 

 . Sri Mon alal Chakraborty . . 

S/o Nishi Lal Chakraborty. 
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Sri Bishwanath Kumar Dey 
S/o Prasanna Kumar Dey 

Sri Narayan Kuri 
5/0 Tarini Kuri 

Sri Kartik Malakar 
S/o Late Jatindra Malakar 

Sri Pijush Kanti Deb 
S/o Late Prakash Ch. Deb 

Sri Sajal Kanti Dey 
.S/oJatindra Mohan Dey 

Sri Prabir Kumar Dhar 
• S/o Bhupendra Dhar 

SriRameswarBora 
S/o Late Jog eswar Bora 

Sri Nigru Tanti 
• 	S/oLateMuraliTanti 

Sri Gauranga Majurndar 
S/o Manoranjan Majumdar 

Sri Swapan Kumar Deb 
• S/o Manoranjan Deb 

Sri Mi! Chakraborty 
S/o Mahendra Chakraborty 

Sri Tapan Kumär Ghose 
S/o Surendra Ghose 

Sri Harila! Bhagat 
S/o Kaplldeo Bhagat 

Sri Amulya Rishi 
S/o Ranindra Rishi 

Sri Rameswar Kathar 
S/o Late Sital Kathar 

Sri Babul Talukdar 
S/o Debendra Talukdar 

Sri Gauranga Dey 
• S/o Kailash Dey 

• Sri Sadhu Tati. 
• S/oKrishna Tati 

Sri Niranjan Dutta 
•-S/o PranKrishna 
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35 Sri Dulal Ch. Das 
S/o of Kalipad Das 

36. Sri Khokan Ch. Dey 
S/o Nagendra Dey 

37. ,  Sri Babul Deka 
S/o Digainbar Deka 

SriBabulDey 
SboPrafullaDey 

SriGopalKaya 
Sb Arrna  Kaya 

Sri Narayan Chandra Dey 
• S/o Late Hari Mohan Dey 

• 	41. SriLalitMohanPaul 
S/oJageswar Paul 

• 	42. Sri Shiba Prasad Shyam 
S/o Kanailal Shyam 

43, Sri Sijal Dutta 
• S/o Amulya Ranjan Dutta 

Sri Süsh.il Choudhury 
• S/o Ramani Choudhury 	 V  

Sri Paltan Mandal V  
S/oSurendraMandal 

Sri Gopal Orang 
S/oJanakiOrang 

Sri Ranjit Debnath 
S/o Srimanta Debnath 

Sri Khageswar Bora 
S/oJonararn Bora 

Sri Gopal Ch. Das 
• S/o Kamini Kr. Das 

• 	 50. Sri Sugrib Tati 
'S/oSantoTati - 

SriChunñilalGawrh V  
VS/o Ram Chan dra 	 '• 	 • 

Sri Madhab Tati 
S/oJogli TaLl 

Sri Putul Tati 	-. 	 V  

- 	 V 	
-V 
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4 	V  

S/o Raghumani  TaLl V 	 V  

54. Sri Bagai Tati 	V  
S/o Balbu TaLl 

• 	 V 

• 	 V 	55. 	. SriJudhisthirNath  
Sb Dhirendra Nath 

. 

56. Sri Sibéndra Chakrabórty 	V  V 

• S/c Sri Jitendra Chakraborty 	. 
V 

• 	 7. Sri Parimàl ChandraDey 
• 

V 

Slo Sätish Ch. Dey . 	

V 

584 Sri Ajit Kumar Deb 
- 

• S/o Kalàchand Deb 	. .• 	 . 	 ' 

-t 
 Sri Durgesh Thakur 	V  

• 	 . 	
. Sb Kamal Thakur 

 Sti Lakhan Debnath 
S/o Hargobindà Sarkar 	 . 

 Sri Swapan Sarkar 
• 

S/o Late JageshSarkár 	 V . 

• 	 62. Sri Dulal Sarkar 

V  

S/ó Latejagesh Sarkar 	
V 

61 Sri Puneswar Phukan  
• Sb Late Akaman Phukan 	

• 	 V 

 Sri Maran Mazurndar 	V  • 	
• 

V S/oPrafullaMazurndar  
V 

 
V 	 • 	 V 	

. 	 . 

 Sri Kartik Gore 	
V 	

V : V 	 • 

Sio Dasarath Gore 	
V V 

 Sri SubalChand.ra Debnaft. 	
V  V 

S/o Late Nirod Ch. Debnath 	V 

V 	 V 

V 	 67.. Si-i Jiban Ch.Sarkar 	•: 
V 

V 

• 	
V  5/oLatéSachinSarkar V 

Sri Minash All  S/o RajibAli . • 	
• 	 • 	

. 	

V 

Sri Santoo Dey V 	
V • 

S/o Gobinda Dey. 	V 	 . . . - Applicants. 

V 

 By Advocate Mr. S. Das. 	 V 

-. Versus- 	•. 	V  • 	• 	V  

1. 
V 	

Union of India 	 V 	 • 	
• 	 V 

Represented by the Chairman, Railway Board . 

V 	
:• 	

• 	 .. ............ 
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Rail Bhawan, Baisina Rood, New Delhi - 110 001. 

The General Manager (Personnel) 
North East Frontier Railway 
Maiigaon, Guwahati -711 OOL 

The Senior Divisional Railway Manager (P 
LUrnding, District: Nagaon, Assam. 	. Respondents. 

By Advocate Ms B. Devi. 

SIVARAIAN, J'.(V.C.): 

The appicants are stated to be Ex-Casual Labours, worked in 

the Lurnding Division of N.F.Railway. According to them, they had 

worked for quite some time in the past and thereafter they were 

discharged. It is stated that the Railway Board has introduced a 

Scheme for absorption of discharged Ex-Casual Labours in 1987 but it 

was implemented only in 1998 pursuant to circulars (Annexures B to 

F). It is the  case of the applicants that though they had applied for the 

benefit of th Scheme before the authorities, they were not given the 

benefit of the Scheme. It is stated that the Railway had prepared a list• 

of 194 Ex-Casual Workers vide Annexure -O and they were absorbed 

in the Railway but, the applicants' cases were not considered. It is 

further stated that the applicants thereafter submitted 

representations through the association evidenced by Annexures G, H 

and 1, but there wasno response. The applicants thereafter filed O.A. 

No.140. of 2002 before this Tribunal which was disposed of by order 

dated 21.5.2003 (Annexure-K) with 'directions.' Pursuant to the 

directions issued, by this Tribunal, the applicants made individual 

representations before The Divisional .Railway Manager which were 

disposed of by order dated 25.2.2004 (Annexure-N). It is stated 

therein that the Railway. Board vide their letter No. E(NG) II-78/CLI2 

dated 4.3.1987 gave chances to the discharged Casual Labourers to 



, tI 

represent for registering their names in supplementary live casual 

labour register on or before 31.3.1987 giving the detailed particulars 

such as date of birth, date of engagement,, educational qualification, 

personal mark of identification with adequate documentary proof in 

this regard along with a attested copy of the Casual Labour card and 

any other proof of having worked as Casual Labour for verification of 

the grievances of the claim for consideration of regular absorption in 

due course and that the applicant did not do so to register their 

names at that time. It is further stated that at this distance of time it 

is quite an impossible task to verify the genuineness of their claim. In 

the circumstances their claim could not be maintained as per rules 

and law. Thus it is clear from the impugned order that the case of the 

applicants on merits could not: be considered due to difficufty in 

tracing the old records maintained by the Railways and also on the 

ground that the applicants did not avail the opportunity afforded to 

them at the earliest i.e. in 1987. 

Mr. S. Das, learned counsel for the applicant submits that the 

applicants did not get sufficient opportunity and that only a short 

period is given to furnish the details and that the respondents in 

similar circumstances had considered the case of similarly situated 

persoiis and gave appointment pursuant to the directions issued by 

the Calcutta Bench of the Tribunal. He has placed before us a copy of 

the order of the Calcutta Bench of the Tribunal dated 2.8.2000 and an 

order passed absorbing 25 Ex-Casual Workers as Khalasi on 3.2.2005 

and accordingly submitted that similar treatment ought to have been 

meted out to the applicants also. 

Ms. B. Devi, learned counsel appearing on behalf of Mr. S. 

Sarma, learned counsel for the Railways, on the other hand, submits 
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that the Scheme was implemented in 1987 itself. by way of inviting the 

details 	of Ex-Casual Labours 	by issuing circular 	and that the 

applicants, if they had a case, ought to have furnished the requisite 

details to enable the respondents to consider their case also; which 

has not been done. Counsel further submits that at this distant time it 

is not possible to verify the correctness of the details, if any, furnished 

by the applicants. In other words, her submission is that their claim is 

highly belated. 

4. 	We have considered the rival submissions. We find some merit 

in the submission of Ms. B. Devi, learned counsel representing 

Mr.S.Sarma, learned counsel for the respondents. Respondents have 

rejected the.claim of the applicants on the technical grounds that the 

applicants did not apply in time he. in 1987 itself and there is 

difficulty in verifying the correctness of the details furnished by the 

applicants at this distance of time. In the normal course this 

application should have been rejected on the ground of inordinate 

delay and for the reasons stated by the respondents. However, since 

the applicants have placed before us a cop of the order dated 

3.2.2005 giving appointment to 25 Ex-Casual Labours pursuant to the 

direction issued by the Calcutta Bench of the Tribunal, I direct the 

applicants to make fresh individual representations with all the details 

required to be furnished and mentioned in the impugned order along 

with copies of the order of the Tribunal dated 2.8.2000 and order 

dated 3.2 .2005 issued by the Railway before the competent 

respondent within a period of six weeks from today. If such individual 

representations are filed with necessary details and the copies of the 

orders as directed are received; the same must be duly considered 

- with reference to the Scheme and appropriate orders be passed 



e 

within a period of three months thereafter.. If the orders dated 

3.2.2005 was passed in the case of similarly situated persons i.e. if 

thOse persons were also Ex-Casual Workers who did not furnish the 

required details in 1987 pursffan.t to the circular issued by the 

Railway Board and they had filed O.A. after long lapse as in the case 

•  of the applicants, certainly the applicants, if they do satisfy the 

requirement of the Scheme, are also entitled to the same treatment. 

This will be borne in mind while passing the àrder disposing' of the 

representations to be filed by the applicants as directed herein above. 

5.. TheO.A.isdisposedasabqve. 

6. 	Applicants will produce copy of this order along with their 

individual representations before the concerned respondent for 

compliance. . 	 97 

(K.V.PRAHIADAN) 	 . 	 . (G.SIVARAJN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

BB 	• 	 . 	. 	 • 	' 	• 	 $ 
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IN THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATi BENCft 

APPLICATION UNDER SEC. 19 OF THE ADMINISTRATIVE 
TRIBUNAL'S ACT, 1985. 

O.A. NO 	/ 	/2004. 

Sri Kanti Kumar Das & Others. ... Applicants. 

-Versus- 

Union of India and others. 	fl... Respondents. 

LIST OF DATES 

I 	I 	 I 	 I 

L. I 	 I 	 1 

NO.1 DATE 	1 PARTICULARS 	 IDOCUMENTS 1 PAGES. 

Group of Ex-Casual 	A 	 23-26 
labourer engaged prior 
to 1 1381. Applicants of 
this petition, indica-
ting their period of 
service & place of 
work. 

19.6.81 	Copy of Dischaige 	P Series 	82-91 

3.2.79 	Certificates and 	Q Series 	2-96 
applications submitted 
bef9re the authority 
by two applicants for 
ready reference of the 
Tribunal. All the 

• 	 applicants have similar 
documents and craves 
leave to submit the 
same at the time of 
hearing, if necessary. 

4.12.98 	C'irclar dtd.4.12.98 	B 	27-28 
issued by General Mana- 
ger(P),N.F.Rly. regar- 	 - 
ding screening & posting 
of Ex-Casual labourer. 

Contd. . 

• 	 : 

L 
r 



Contd...p/ 

V 	 • 	 S. 	 - 

• C 	2] 

4. 	9.10.98 Circular issued by C 	 29-31 

Railway Board rearding 

• screening. and reengage- 
• ment of Casual/EXCasUal, 

labourer. 

5. 	9.9.2000 Circular by. N.F.Rly. 	' D 	32-34 

regarding regularisatlofl. 

and screening of Caual/ 
/ Ex-Casual labour. By,this 

circular the the cc.ncer- 
• ned authorities have been 

• dires:ted to, thorough 
review of the candidates/ 

ex-casual labourer. 

6. 	15.3.2001 Circular,  of N.F'.Rly. E 	35-40 

/ 

regarding absorption in 

• Railways Of ex-Casual 

/ 	
. labourer. 	. 	

. 

7. 	. Letter from Railway F 	41-48 

Board regarding the mod- 

• alities of engagement of 

ex-Casual 	labourers.ifl 

V '  response to a represent&" 
t ion of the U n'i on. 

8. 253.99 List of.Ex-casual' 	. 0 	74-81 

• 	
. labourers already app- 

ointed by the N.F.Rly., 
Lumding DTjsjofl, who 
are all similarlY 

• situated iabçiurers that 
• 

• of 	the àpplicartts. • 

9.. 	21a3.03 Order passed by the ' K 	61-66 

/ 

Hon'ble C.A.T,Guwahati 

V Bench in O.A,,140/2002. • 

10,23.7.03 Correction of.Typogra L 	67-68 

• 	
' phical error 	in the.'or.de.r 

• 	 • dated 21.5.03 in O.A. 
140/2002. 	. 

f. 
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25.6.03 Representtioti submitted 	M. 	69-70 

by the applicants in terms 
of order dated 21.5.03. 
(Da:ument-K). 

25.2.04 Letter/order dated 	 N 	71-73 

25.2.04 issued by the 
authority, General 
• Manager (P),, .N.F. 
Railway rejectingthe 	. 

representation of the 
applicats nullifying the 
order passed by this 
Hon'ble Tribunal which 
amounts to non-':ompl iance 

of the order., 

Ground of relief 	 Paragraph 17-18 
- H.  

Relief sought 	 • 	Para-K 	:20=21 

Filed by 

(SARBESWFZ DAG) 
Advocate 

d 
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THE CENTRAL-V.ADMINISTRATIV.E .TRIBUNAL.GUWAHA-T'I BENCH 

APPLICATION UNDER SECTION 19 OFT THE ADMINISTRATIVE 
TRIBUNAL'S ACT. 1985 

O.A. NO...21 	/2004. 

Shri Kanti Kumar Das and others .... 0 
Applicaiits. 

-Vérsu- 

Union of India and others. 	... 	'Respondents. 

	

INDEX. 	: 

SL.NO.11  DESCRIPTION OF DOCUMENTS. 11  ANNEXURE. PAGES 

• 	1.,' 	Application.  

2. 	List of Applicants along 	 23-26 

with the date of engagement 
and date of discharge. 

Type copy of. the Circular 	 "B" 	27-28 

-No.RECT-884/E/57/0 Pt.XII(C) 	 -, 

- 

	

	dated 4.12.98 issued by the 	 . 

General Manager p:, N.F. 
Railway, Mali.gaan. 	 V  

• 	4. 	'Type copy of the Ci'rcularV 	'"C" 	29-31 

Nc'..E(NG)II/98/-CL/32 dtd.  
9.10.98 issued by the Rilway - 
\lBoard,,New Delhi. , 	 V  

5.Type Copy of the Circular 	•"D" 	32-34 

0 	 ' 	t4o.E/4'1/CL(E)/-PtII, dated - 	

V 

8.9.2000 issued by' the 
• • 	General Manager (F), N.F 	V 

Railway, .Ma.ligac'n. 	 • 

Contd...p-/- 

- 	
'.V 



• 44 
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• I 

I 

6 Type copy of the Circular  35-40 

HO:RECT-914. 

Nc'.E/57/0 P.XII(C) dated 

15.3.2001 	issued by the 
General Manager 	(P), N.E. 

Railway, 	Maligac'n. 

7. •Copy of a letter datd  41-48 

• 31.1.0.99 from the Railay 
Board. 

:1 	8. Type copy of the representla-  "G' 1  49-51 

tlon dated 19.5.2000 submitted 
by the applicant's Association 

before th 	Respondent No.3 1  
Divisional Rly. 	Manager, 

Lumding. 

Type copy of the Representation 	.  52-53 
dated 9.2.2001 submitted by the 
Applicant's Association before 

- 

the Resp''ndent No. 3, Divisional 

• Rly. Manager, Lumding.. 

• id. Type copy of the Representation  •54--57 
dated 21.06.01 subrnitt?d by the 

• Applicant's Assc.ciation before 
Respondent No.2, the General 
Manager 	(Personnel), N.E. 	Rly., • 

0 

Maligaon, Guwahati-Il. 

11. Type copy of the Repesentatior  58-60 

• dated 2.8.2001 submitted by the 
applicant's Association before 

• the Hcn'ble Minister of Railways 0 

(Railway Board, New Delhi. 

12.. Order dated 21.5.03 passed by  61-66 

Hc'n'ble CAT, Guwahati Bench. • 

• 	 .13. Order, dated 23.7.03 passed by • 	 "L" 67-68. 

Hon'blé CAT, Guwahati Bench. 	.. 
• 	 0 	

• 	 j . 	 • - 	 • 	 - . 	 . 

0 • 	 -• 	 Contd..p/ : 	 . 
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14... Representation dtd.. 25.6.03 "M" 	69-70 
submitted by the applicants. . 

 Copy of the letter dated . 	"N" 	71-73 
25.2.04 issued to one of the 
appliants viz. Sajal Kanti 
Dey, 	by the Divisional . 	. 
Railway Manager 	(P),, Lumding. 

 Copy of the list of Workers .. 	"0" 	74-81 
dated 25.3.99. 

17., Copy of Dischae Certificate P Series. 82-91 
and his applica'ions of one 
of the applicant Sri Kanti , 	.. 
Kumar Das.  

18.. Copy of Discharge Ceificate Q Series. 	92-96 
and his applic'átic'ñs'ôf one  
of 	the applicant ,is •  Sjal - 
Kanti Dey. 

& 
SIGNATURE OF APPLICANT 	,' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI 	d 
GUWAHATI BENCH: :GUWAHATI 

O.A.NO 

-. 	 (A).. PARTII::uLARS OF THE APPLICANTS . 

• 	 . 	 - 	 1 Sri Kanti Kumar Des, 	• 

• 	 S Son of Sri Tulsi Chandra Des. 

• 2. Sri Dilip Chandre Dey, 
Son of Late Karuna Sankar Dey... 

 Sri Bhabatosh Acharjee, 
Son of Hari Mohn Achar.jee.. 

 Sri Baneswar Chekrabrty, . S 

• Son of Manindra Chákraborty.. 	• • 	 . 

5. Sri L. 	Appa Rao, 	
• / 

Son of Sri 	L . 	 Pam Loo.. 

• 	6.. Sri Sankar Des, 	
• 

Son of Sri Shyam Sunder Des.. 
V •• 

7.. Sri Rabi 	Malakar, 	
. S 

. •Son of Manindra Malakàr.. 

B. Sri Prem Lal, 	 V 

Son of Late 8abin Lal. 

3.. Sri Eabul •I::handra Dey, V 

• 	 • Son ;:if 	Jetindra Ch. 	Dey.. 

- 	 10.. Sri Nishan Easfor, 
S  Son of Rem Frsad Basfor. 	• 

V 	 11.. Sri Biman Bhattau:har.jeé, 
Son of Sudhir Kr. 	Bhattacharjee. 

• 	12. Sri Nitci 	Das, 
V 

- Son of Sri 	Abhimanya Des.. 
• 	

- 	 13.. Sri Sushil Kumar Dey, 
 

V Son of Sri Birendra Kumar Dey. 

 Sri Haradhan Dey, - 
- 	 -4 	- S':in of Umesh Chandra Dey.. 

• 

Sri Mc'nalal 	Chakrabi:irty, 
Son of Nishi 	La.1 	Chakrabc'rty.. 	I V 

 Sri Bishwanath Kumar Dey, 
Son of Prasanna Kumar Dey. 

• C:ontd, 
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Sri Narayan Kuri, 
Son ci f Tar i n i Ku r i. 

Sri Kartik Malakar, 
Son of Late Jatindr,a Malakar. 

Sri P1.juh Kanti Deb, 
Son of Late Prakash Ch. Deb 

Sri Saja]. Kanti Dey, 
Son of JatindrdaMohan Dey. 

Sri Prabir Kumar Dhar, 
Son of Bhupendra Dhar, 

Sri Rameswar Bora, 
S/o Late Jc'qeswar Bora. 

Sri Nigru Tanti, 
S/o Late Mura].i Tanti. 

Sri I3auranga Ma.jumdar, 
Son of Manoran.jan Mazumdar. 

Sri Swapan Kumar Deb, 
Son of Manoranjan Deb. 

Sri Anil Chakraborty, 
Son of Mahendra Chakraborty. 

Sri Tapan Kumar Ghose, 
Son of Surendra Shose. 

SriHarila]. Bhagat, 
Son of Kapildeo Bhagat. 

Sri Amulya Rishi, 
Son of Ranindra Rishi. 

Sri Rameswar Kathar, 
S':in of Late Sital Kathar. 

Sri Babul Talukdar, 
Son of Debendra Talukdar. 

Sri Gaurana Dey, 
Son of Kailash Dey. 

Sri Sadhu Tati, 
Son of Krishna Tati. 

Sri Niranjan Dutta, 
Son of Pran Krishna. 

Sri Dulal Ch. Das, 
Son of Kalipad Das. 

~9ffiffs 

YI 

•1. 
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Sri Khokan Ch. Dey, 
Son of Naqendra Dey. 

Sri Babul Deka, 
Son of Digambar Deka. 

Sri Babul Dey, 
Son of Prafulla Dey. 

Sri I3opai Kaya,. 
Son of Arma Kaya. 

Sri Narayan Chandra Dey,. 
Son of Late Hari Mohan Dey. 

Sri Lalit Mohan Paul, 
Son of Jageswar Paul 

Sri Shiba Prasad Shyam, 
Son of K:anailal Shyam. 

3. Sri Sajal Dutta, 
Son of Amulya Ranjan Dutta. 

Sri Sushil Choudhury, 
Son of Ramani Choudhury. 

Sri Paltan Mandal, 
Son of Surendra Mandal. 

Sri 13i:ipal Orang, 
Son of Janaki Orang. 

Sri Ran.jit Debnath, 
Son of Snimanta Debnath. 

Sri Khageswar Bora, 
• 	Son of Jonaram Bora. 

Sri i3opal Ch. Das, 
Son of Kamini Kr. Das.. 

Sri Suqrib Tati, 
• 	Son of SantoTati. 

Sri Chunnilal i3awrh, 
Son of Ram Chandra. 

Sri Madhab Tati, 
Son of Jogli Tati. 

Sri Putul Tati, 
Son of Raghumani Tati. 

Sri Bagai Tati, 
Son of Balbu Tati. 

Contd. • 
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 Sri Judhisthjr Nath, 
Son of Dhirendra Nath. 

 Sri Sibendra Chakraborty, • 

Son of Sri Jitendra Chakraborty. 

 Sri Parimal Chandra Dey, 
Son of Satish Ch. Dey. 

 Sri A.jit Kumar Deb, 
Son of Kalachand Deb. 

 Sri Durgesh Thakur, 
Son of Kamal Thakur. 

 Sri Lakhan Debnath, 
• Son of Harqobjnda •Sarkar. 

 Sri Swapan Sarkar,' 

Son of Late Jagesh Srkar. 

• 	 62. - Sri Dulal Sarkar, 
Son of Late Jagesh Sarkar, 

• 	 63. Sri Puneswar Pfukan, 

Son of Late Akaman Phukan. 

 Sri Maran Nazumdar, 
Son of Prafu]la Mazumdar. 

 Sri •Kartik Gore, 

Son bf Dasarath Gore. 

 Sri Subal Chandra Debnath, S  

Son of Late Nirod Ch. Debnath. 

• 	 67. Sri Jiban Ch. Sarkar,  
Son of Late Sachin Sarkar. I- 

 Sri Minash AU, 
Son of Rajib Au; 

 Sri Santo:. Dey, 
Son of Gobinda Dey. 

(B) E.TICULs OF RESPONDENTS: 

• 	 1. Uni':'n 	of 	India, 	
• 	 - 

494 
Represented by the Sc-rtary t-o 	he- I3tit 	of Id 	_- 

R444way, Rail Bhawan, 
Road, New Deihi-11000i. 

Baisina 

2. The General Manager (Person6e1), 

' 

North East Frontier Rail-way, • S  

• Maligaon, Guwahatj-781001. 	 S  S  

Cc'ntd...  
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3. 	The Senior Divisional Railway Manager (P), 
Lumding, District-Nagacin, Assam. 

•.... RESPONDENTS 

(C) PARTICULARS OF THE ORDERS FOR WHICH THE 
APPLICATION IS MADE 

Order dated 21st day of May, 2003 passed by. the 

Central Administrative Tribunal, I3uwahati Bench in OA 

No. 140 of 2002. 

Order dated 25.02.04, Nc'. E/67/6 Pt.1(Ex-CL) 

passed by the Respondent No.3. 

c) 	Order No. E(N,'3)11/98/tLt32. New-Delhi, dated 

9.1093 issued by Respondent No. 1, 

Order Nod. RECT-834,E/57/0 P'C.X 11(C) 	dated 

04.12.98 issued by Respondent No.2. 

Order Nc'.E/41/CL(E)/Pt. II Maligaon, 	dated 

8.9.2000 issued by the Respondent No.2. 

OrderNo. RECT-914 No-E157/OPxII(C) issued by the 

F:espondent No.2. 

All those Orders are in connection to the absctrp-

ticin of Ex-Casual Labourers of Railways. 	 • 

(D) 	JURISDICTION OF TRIBUNAL 	 - 

This application is within the jurisdiction of 

• 	 this Hon'ble Tribunal. 

Cantd...  
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LIMITATION : 

This appliction is within the priod of limita- 

ti':in 

DEFARTMENTALF:EMEDIES IS EXHAUSTED 

The applicants sent several representations to the 

respondents for their absorption in service. The appli-

cants also submitted representations in terms of the 

order passed by this Hon'ble Tribunal. 

•(G) 	FACTS OF THE CASE ; 

The Indian Railway requires to engage 	large 

nuffibers of Casual employees for the purpi:'se of main-

tenanre of their works or to undertake different pro-

ject The workers so engaged either in . maintenance of 

work or in project work are called as open line Workers 

or p,rojeu:t worker. The Casual workers are being engaged 

and disengaged from time to time. In order to absorb 

those person who are worked as a Casual employee in the 

Railway establishment, the Railway Board frame schemes 

for their absorption in regular substantive post or for 
V 

	

	
their regularisation, different Ciri:ulars are being 

issued from time to time by the Railway Bl:Iard in order 

V 	to instruct the different authorities to absorb Ex- 

V 	Casual labour or to regularise the existing Casual em- 

V 	 • 	 plc'yees 	For the purpose of absorption or ex-Casual 

V V 	
• 	employees the concern Railway authority are to maintain 

V 	 two t:inds of registers namely Live Register and Supple- 

Contd...  
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mentary Live Register. Basically it was revolved that the 

Casual labours who were disengaged prior to 1.1.81 would 

be engaged from time to time subject to availability of 

regular substantive post earmarked in this regard as 

declared from time to time. The authority concern was 

directed from time to time by the Railway authority to 

prepare the Live Register or Supplementary Live Register 

particularly on the basis of the available record to 

indicate the name of the employees and the other partic-

ulars like their engagement, disengagement, place of 

Work etc. 

On the basis of the scheme and policy declared by 

the Ministry of Railway as well as Railway Board to 

absorb the Ex-Casual labour stated ab':'ve the Railway 

Board issued different circulars directing the authority 

concerned for the purpose of absorption of the Ex-Casual 

labourers after compliance of the formalities as. laid 

down therein. The Casual labourers who were disengaged 

since long back can not got thmselves ci:infined in their 

plai:e of works. They are to move from one place to other 

for the purpose of their maintenance of livelihood. So 

it was incumbed on the part cif the authority concerned 

who are entrusted the duties to absc'rb the Casual 

employees in their establishment on the basis of the 

vacancies apportioned in this regard to make a wide 

publicity in Order to ensure the notice to the effect 

that the absi:irpticin of those Ex-Casual empli:'yees will be 

considered by the concern establishment. It is essential 

Cc'ntd. 
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for the purpose of appearance of the ax-Casual employees 

will be considered by the concerned establishment. It is 
	d. 

essential for the purpose of appearance of the Ex-Casual 

employees before the ci:sncerned authority for their 

absorption. Different relaxation of the condition for 

recruitment are also stipulated in various Notifit:atiofl 

issued in this regard. 

Copies of some relevant Notifications 

are enclosed herewith and marked as 
4F.  

DOCUMENTS-B4CD & E respectively. 

That, the applicants were engaged in Lumding 

Divis.on of N.F.Railways. They were disengaged since 

long back in the decade of seventies or eighties. These 

applicants were not available in the place of work. 

In the year 1998 in pursuance of the Scheme of 

regularisation stated above large number of Vacan':ies,, 

were to be filled up by' the Ex-Casual labourers, were 

notified. The applicants came to know about this fact 

little late and as soon as they bccame aware of this 

fact they approached to the concerned authority to kn':'w 

whether their names were, figured in the concerned Live 

Register or the Supplementary L&ve Register. Most of the 

applicants were also submitted fresh applications along 

with their discharge certifi':ate. The concerned authori-

ty i.e. Offi':e of the respondent No. 3 refused to ac':ept 

the application/documents and directed to submit the 

Contd ... P/- 



same in a box placed in the concerned Office. All the 

applicants submitted fresh applications along with their 

discharge Certificate within the period of 1999. The 

applii:ants also approached the auth':urity on several 

occasions and asserted their right of absorptii:in in, 

regular substantive post in a':cordance with, the scheme 

and the Notification, notifying the vacancy to be filled 

up by the Lumding Division ofN.FRailway by the Ex-

Casual Labourers. But unfortunately their demands were - 

not considereth They apprca':hed the higher authorities 

but, their grievani:es r'emained unheeded. 

i: 9 ]. 

U 

Some copies of representations submitted 

before the higher authorities are en- 

closed herewith and marked as ANNEXURES- 

G, H & 145 

That the concern authority has already absorbed 

a group of Ex-Casual labourert numbering 194 who -were 

also on the same footing as like as the applicants. It .  

is pertinent to state that the Office of the Respondent 

No. 3 prepared a list of 194 workers x':luding the name 

of the applicants without any valid reasons. When the 

applicants again approached the authority to consider 

their applications for absc'rption, the authority assured 

that enquiries will be made from the work sites where 

they last worked and on receipt of record from Work site 

their names will be cc'nsidereth Subsequently, the appli-

cants learnt that reports were sent from work site in' 

Contd. . 
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favour of them but despite such report the respondent Nc's 

3 	did 	not 	consider the names of 	the 	applicants 	for 

absorption. 	 - 

C 

• 	

- 	 : 	
That, 	the 	present 	applicants 	were 	Ex-Càsual 

employees who worked within the .jL(risdiction of 	Lumdinq 
• 	 ' 	

Division in different-work sites. 	Since at 	the 	relevant 

time of issuance of con':erned Circular/Scheme they 	were 

scattered 	over 	a vast area for 	'rnaintenance 	of 	their 

• 	 livelihood 	and 	there 	were 	communication 	gaps 	among 

themselves as well as with the respective offices 	where 

they 	worked 	earlier. 	It was' not possible for 	them 	to 

know 	the.purpose'óf the s':hem, 	becaue the scheme 	was 

not 	given proper publicity and it was not 	notified 	in 

the 	offices concerned whi':h obstructed 	the 	applit:ants 

• 	 from getting proper 	inf.:'rmation. Even when they gc't 	the 

infcirmaticin, 	they applied but •their 	appii':aticcns 	were 

not considered by the i:'ffies concerned. 

That the applicants themselves individually 	and 

• 	 alsu:' through theirOrganisation placed their 	grievances 

before the Officers concerned, who actually prepared 	an 

-' 	 additional 	list 	for 	inclusia:n in the Live Register, 	but 

this 	was 	not 	actually done and 	the 	applicants 	were 

deprived 	of 	the benefit under the new.' scheme 	of 	the 

Railway hoard for rio fault on ththr part. 

That, as many as 194 Ex-c:asual workers under the 

Jurisdiction of Lumding Division have been screened 	and 

- 	

. 	 Ccintd ... P/- 



absorbed by the Respondent No. 3 who did not consider the 

':ases 	of 	the present applicants due 	to 	reasons 	best 

known to the respondent Nc'. 3 above. Though the 	present 

applicants 	and the said 194 employes, mentioned 	above 

were 	similarly situated and at places some of the 	pre- 

sent applicants have better caiididature than some of the Q 

194 employees absorbed by the Respondent Nc'. 3. 

• 	 That, 	although 	the 	present 	appli.:ants 	sent v 

rpeatedly 	their 	applications for 	absorption 	to 	all 

concerned individuallyas well as through their 	Organi- 

sation, 	nothing 	came 	out from it 	Finding 	no 	other 

alternative, 	the applicants filed an application 	before 

this 	Hon'ble 	Tribuflal 	and-th 	said 	appli':ation 	was 

registered as O.A. No. 	140/2002. 

That, 	after 	hearing the parties, 	the 	Hon'ble 

Tribunal passed final order on 21..2003. 	Subsequently, 

vide order dated 23.7.03, 	the Hon'ble Tribunal ':orrcted 

some 	typographical 	error occurred in the 	order 	dated 

I • 	iv: 
L ..J. 

/ 

That, 	vide 	order 	dtd. 	•.21,5.03 	the 	Hon'ble 

Tribunal observed and directed as follows :- 

• 	

" We have given our anxious consideration on 	the 

matter. 	The issue raised in this 	application 	requires 

• 	
further 	evaluation • of 	facts on 	,verifi':ation 	of 	the 

Contd ... P/- 
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record's. Considering the facts and circumstances of the case, 

we are of the opinion that ends of justice will be met, if a 

direction is issued to the applicants to submit individual 

representations before the General Manager (P),N.F. Railway, 

.Maligaon, Guwahati-Il. Accordingly, the applicants are di-. 

rected to submit individual representations before the afore-

said authority within a period of one month from the receipt 

of the order. If such applications are made, the authority 

shall consider, their case as per law and pass appropriate 

order. If such applications are made, the authority shall 

consider their case as per law and: pass. appropriate order. It 

is expected that the author-ity shall consider it expeditious-

ly and preferably within- a period of six months from the. 

receipt of the individual representations. 

A copy of the order dated 21.503 & subsequent 

correction orders are annexed herewith. and 

marked as DOUMENT  NO.K & L respectively. 

That, in terms of the order the applicants filed their 

individual representations along with copies of respective 

Discharge. Certificates before the Respondent No. 2 and Re-

• spondent No. 3 within stipulated period vidé their represen-

tation dtd. 25.6.2003. In response to the representation as 

well as in connection with the Order .dtd.. 21.5.03 passed by 

t.hisHon'bie Tribunal in tLA.No. 140/02, the respondent No. 

3* issued letters to all the .applicants.vide.his letter No. 

E/67/6/Pt..I (EX-GL.) dtd. 25.2.02. The respondent has rejected 

ft.he claim of the applicants .ith the following observation :- 

Railway Board vide their letter No.. E(NG), II- 

I 78/CL/2 dtd. 43.1987 has given chance to the discharged 

•asual Labour to represent. for registering their names in 

Contd. • .P/- 
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supplementary live casual labour register on and before 

31.3.87 giving the detailed particulars such as date of 

birth.,. date of engagement, educational qualification, person-

al markof identification with adequate documentary proof in 

this regard along with attested copy of the Casual Labour 

Card and any other proof of having worked as Casual Labour 

for verification of the grievances of the claim for consid-

eration of regular absorption in due course. But the appli-

cants. did not do so to register their names at that time. As 

such at this distant date. It is quite an impossible task to 

verify the genuineness, of their claim. 

In the circumstances mentioned above their claim can 

not be maintained as per rules and Law. " 

A copy of 'letter dated 25.6,03 submitted 

before the authority by all the applicants 

individually is annexed herewith and marked as 

ANNEXURE-M.. 

• 	 One of such. letter d.t. 25,2.04 issued to one 

• 	 applicant is annexed herewit.h and marked as 

DOCUMENT NO.N. 

That, the pleas taken by the respondent in the afore-

mentioned letter are absolutely false, baseless and mislead-

ing. It has been stated that the Discharged Casual Labourer 

were given chance to submit representation for registering' 

their names, in Supplementary live Casual labour register on 

and before 31.3.87 vide Railway Board's letter No.E(N.G)XI-

78/CL/2 dtd. 4.3.1987. It is pertinent to mention that this 

letter was neither nottfied in the Notice 'Board of Office of 

the Respondent No.3 nor published in the local newspapers. In 

fact this letter was not disclosed to the I3eneral Workers. 

11 
	 Contd. • 
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Moreover, it was not possible for the concern workers to 

submit their representation within .a period of such a short 

time. However, some of the applicants who were aware of the 

said letter submitted their applications with all necessary 

particulars. Subsequently the Railway authority has issued 

several orders and instruction vide their orders/Circulars 

dtd. 4.12.98 (Document No.8), dtd. 9.10.98 (Document No.C), 

dtd. 8.9.2000 (Document No.D), dtd. 15.3.2001 (Dou:urnent No.E) 

and Document No. F in connection with the screening of Casual 

labour born on line/Supplementary Casual labour register. The 

Respondent Nos. 2 & 3 prepared a list of ex-Casual labourers 

which was termed as interpolated seniority list (document No. 

H). On the basis of the list prepared by the Respondent Nos. 

2 & 3 absorbed 194 numbers of Ex-Casual labourers. 

Copy of the list dated 25.3.99 is annexed 

herewith and marked as DOCUMENT NO.-O. 

That, the name of the Workers included in the said list 

(Document-M) of workers were similarly situated with the 

present applicants. Rather, the cases of the present appli-

cnts are more qenuine than the most of the workers included 

in the said list. According to the Railway Board'.s Circulars 

the cases of those workers should have been considered who 

were discharged before 1.1.81. The cases of the present 

applicants were duly covered by the concerned Circu-

lars/Scheme of the Railway Board. But the Respondent Nos.2 & 

3 deliberately rejected the claims of the applicants arbi-. 

trarily for some extrafileous reasons vide their letter dated 

25.2.04 (DOCUMENT NO. 4). 

Contd. 
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That, the maintenance of line register/Supple-

mentary registers rest on respondents. The i:espondents 

always kept these register secret and there was no scope 

for the applicants to as':ertain whether their names were 

• in':luded in the said register or not. The appli':ants. 

submitted their representatiohs along with the other 

Casual labourers who were already been abscirbed in the 

year 1999 acc':'rding to the list. prepared by Respondent 

No. 3 on 2.3.99 :Document No. 

That, respondent has now taken some false and 

misleading pleas in their letter dtd. 2.2.04 with a 

view to re,je':t the claim of the applicants. 

It is stated that the applicants did not furnish 

any documentary evidence to prove that they had submit-

ted their applications to register their names in the 

supplementary Live C:asual Labour register in prcuper 

tine. It has als':' been alleged that they didn':'t menti'n 

about the effort they made to register their names. In 

this regard the applicants beg to state that they have 

already categorically menti':uned in the applicatio 

Number O.A. No. 140 of 2002 that all Of them have sub-

mitted applications in the Office of the Respondent No. 

3 along with the similarly situated workers who hav 

already been absi:'rbed by the authority. A few copy of 

the applications and copies of the discharge certif1-

cates of the applicants are enclosed herewith for kind 

perusal of this Hc'n'ble Tribunal. It is pertinent to 

Contd...  
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mention here that the concerned authority did not give 

any receipt to any applicatii:n against those applica-

tions submitted by the applicants. The said Live Casual 

Labour register/Suppleaentary Live Casual Lab':iur regis-

ter were kept secret to the applicants and the auth':irity 

refused to inform the appli':ants about.thejr inclusion 

of name in those register. 

4-. 	 - 

That, the respondents have screened/selected a 

group of ex-Casual labourers numbering 194 excluding the 

applicants in a very arbitrary and whimsi':al manner. 

Although the position of mostof the applicants were 

better than those Casual labourers included in the said 

list of 194 workers (Document No, N), they have not been 

considered for absorption/regularjsatj:,n of their 

services without assigning any reason whatsoever. 

That, the applicants are on the same footing with 

the workers who have been absorbd as shown in Document 

No.N. The prayer of the applicants were rejei:ted without 

following due procedure. Despite the order dated 

21.5.2003 passed by the. Hon'ble Tribunal, the Respondent 

No. 3 rejected the claim of the applicants on the plea 

that the applicants did not submit their representaj:ins 

giving the detailed particulars in terms of the railway 

board's letter No. E(*N'3)II-78/r:L/2. dated 4.03.37 within 

31.03.87. It was also alleged that the applicants did 

not submit adequate documentary proof regarding their 

engagement as Casual Labour for verification. it may be 

Contd 
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mentIoned here that while filing the representation in terms 

of the order of the Hon'bie Tribunal all the applicants sub-

mitted photostat copies of Discharge Certificates issued by 

the concerned authority showing the date of engagement and 

date of discharge. The authority has instead of scrutinising 

those certificates ignored the same with a view to reject the 

claim of the applicants. The authority/respondents could have 

verified the authenticity of those certificates and if found 

to be false the authority could have rejected the claim of the 

applicants after giving reasonable opportunity to prove their 

case. 

Two sets of copies of Discharge Certificates 

and their applications submitted before the 

authority time to time are annexed herewith 

and marked as DOCUMENT P &Q series respec-

tively. 

That, the authority/Respondent No. 2 &•3 rejected the 

representations of the applicants without hearing the appli-

cants or without providing any opportunity to the applicants 

to substantiate their claims. 

That, the order- of the respondents communicated vide 

their letter No. 67/6/Pt.I(EX-CL) dated 25.2.04 (DOCUMENTM) 

issued to all the applicants individually in a very arbitrary 

and whimsical manner and liable to be set aside and quashed. 

(H) GROUNPS FOR RELIEF WITH LEGAL PROVISIOJ... 

(1) 	For 	that the Railway Board- the Respondent 

No. 1 created some legal 	rights 	for 	the absorption 

of the applicants as Ex-Casual Labour which was a policy deci 

Contth 
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sion of the Central Gcverniflel1t in the Department of ' 

Railways But the applicants Were denied this opportuni 

t.y and valuable right, for which the applicants have 

fi' 	
essal of their led the present application for redr  

qrievanCes 

(2) For that the circular,/notices/orders issued 

by the Railway Board from time to time were not properly 

circulated by putting up in the Notice Board of differ 

ent offices all ovr'the areas covered by the North East 

Frontier Railways paiticularlY in.Lumding Divisic'n And 

there was no information of it published in the local 

newspaperS This was agairist the right to informat,iofl 

whi':h is now considered as a Fundamental right by the 

Hcin'ble Supreme Court of India and as such there was a 

- , 	 violation of legal rights of the applicants who could 

• 	 not submit their applications immediately after the 

declaration of the scheme 

For that the Respondent Nc' 	3 arbitrarilY 

and whimsically prepared the Live Register and Supple-

mentary Live Register of Ex-c:asui Labourer without 

following any norms and pri:icedure 	This offended the 

right to equality and right to eLal opportunitieS in 

public services as guaranteed under Articles 14 and 16 

of the Constitution of India 

For that, Respondent No 3 acted illegally 

and against the legal provisions by allowing 194 equally 

C:ontd 
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not similarly situated employees to enjoy the benefits of 

• the new policy of regularisaticin and absorption in 

employment anU at the same timedenying the same benefit 

to the present applicants. This is not only arbitrary 

and unfair, unknown to the Constitution of India, but at 

the same time against the right to life which is guar-

anteed under Article. 21 of the Constitution of India. 

This is so, because right to comfortable and decent 

living is now cc'nsidered by the,Hon'bl6 Supreme Cc'urt of 

India as a right included in the right to life. 

c5: For that the Respondent No. 3 un'ilaterally 

and • arbitrarily rejected the representations submitted 

• by the applicants in terms of. the Order dated 210.2003 

in O.A. Nct. 10/2002 without giving any opportunity to 

the applicants to substantiate\  their claim 

For that the Respondent No. 3 ignored the 

documentary evidences submitted by the applicants with-

out verifying the same. 

I 

For that the Respondent No. 3 did not 	- 

consider the reports of the concerned officials of 

different work sites without any reason. 

For that loc'ked at from any point of view,. 

the impugned action of the respondents is illegal and 

cannot be sustained in law. 

C:ontd 
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(1) DETAILS OF REMEDIES EXHAUSTED 

The applicants sent several representations to 

the authorities concerned both individual]' and through 

their organisation. But there was no positive response 

in respect of the representations. 

:J: MATTER NOT F'ENDINI3 BEFORE ANY COURT/TRIBUNAL: 

The appli*:ants declare that they have not filed 

Any application before any Cu:iurt/Tribunal cctncerning the 

subject matter of the appi icat ion. 

11 

- 	 / 

(K) 	RELIEF SOUI3HT 

The applicants pray for the fcil.lowing reliefs :- 

The impugned order issued by the respondent 

vide letter Nc. E/67/5/Pt.I (EX-CL) dated 25.2.04 may be 

set aside and quashed. 

The names of theapplicants.be  included in the 

Live Register/Supplementary Live Register of Ex-Casual 

workers. 

Direction be given ti:' the Resp':'ndents to absorb 

the applicants in the same way as was been done with 

regard in 194 similarly situated Ex-Casual Workers. 

Any other Order or Direction to the Respt:'n-

dents as this Hon'bie Tribunal may deem fit and proper. 

Cc'ntd.. 
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U 
(e) 	A suitable amount commensurate with the 	expen-- 

diture involved in this case. 

2 - 

(1) 	Interim Order, 	if ahy, an Order may be 	passed 

directing the Respondents not to absorbed any 	Ex-Casul 

I4orkman 	without 	considering the cases of 	the 	present 

applicants. 	 S  

(H) 	The application is submitted through the lawyer 

of the applicants. 

THE PARTICULARS OF TE POSTAL ORDER 	S  

Number of Postal Orders 	 /7soC 

The name of issuing Post Office 	610  

Date of Issue 

• 	 (N) LIST OF ENC:LOSURES 	 - 

As per 	Index. 	 - 

Verification...... 	
S  

I. 	 • 	 • 	 - 

- 	 Contd:. .F/- 
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VE R I F I C A T I ON 

I, Shri Kanti Kumar Das, Son o f Sri Tulsi Chandra 

Das, aged about 4 years, by faith - Hindu, resident of 

Lumding in the district of Nagaon, Assam, do hereby 

solemnly declare and affirm that I am one of the appli-

cants of this application and I have been duly author-

ised by all the applicants to sign this Verification on 

behalf of them and the contents of this application in 

Paragraphs (A) to (0) are true to the best of my knowl-

edge, information and belief and I have not suppressed 

any material before this t-ton'blé Tribunal. 

And I sign this Verification today on this 

day of 4I7V5J' , 2004 at Guwahati. 

DATE : 

PLACE i Guwahati. 

Prepared in my Office : 

J4L 

(ADVOCATE) 

/<-Otv 

.. 

W tt O'~ 

(DEPONENT) 



Name of Ex-CaauaI 

No Engagement Discharge. working. 

A. Sri Kanti Kumar Das, 1 96.81 31.3.82 LCWILMG 
SF0 Sri Tulsi Ch. Das 

 Mr. Dilip Ch. Dey, 15.6.79 22.9.79 FCW/Hafiong 
5/0 Lt. Karuna Sankar 
Dey.  

 Mr. Bhabatosh Acharjee, 20.10.72 7.5.74 .SSEIPWIIHI 
Slo Had Mohan LMG 
Acharjee 

 26.6.76 	'15.9.76 SSEIP.WAW 
Chakraborty, 	. 

HILLILMG. 
Mr. Baneswar 	..... . 

Slo Manlndra 
. Chakraborty.  

 Mr.L. AppaRao, 144.86' 	. 28.516 WMG  
Slo Sri L. Ram Loo  

 Mr. Sankar Das, 6.12.77 4.2.78 D/S-DFU 
$10 Sri Shyam Sundar 
Das 

'7. Mr. Rabi Malakar, 14.10.94 27.5.86 W/SILMG 
5/0 Manlndra Malakar.  

 Mr. Prem Lal, 18.7.78 15.9.78 CTRILMG  
Sid Late Babin 

 Mr. Babul ch. Dey, 17.1 .76 15.12.76 SE/W/LMV 
SboJallndrach.Dey 

 Mr. Nishan Basfor, 25.1.75 31.8.75 BRIDGE 
5/0 Ram Prasad Baslor . 

  . Bandmichnl 
It Mr. Bimal Bhattacharjee, 12.3.72 22.1.76 BRIDGEILMG 

Slo Sudhir Kr. 
Bhattacharjee.  

 Sri Nital Das, 	. 20.6.76 	' 15.10.77 PWUHJI  
I 'Slo Sri Abhlmanya Das.  

 Sri Susil Kr. Day, 2.5.77 15.2.78 IOW/CPK 
S/c Sn Birendra Kr. Dey.  

. Mr. Haradhan Day; 29.6.81 15.10.81 PWJINOG 
Sic Urnesh Ch. Dey.  

 Mr. Monalal 31 .3.75 14.5.75 SSE/PWI 
Chakrabotty, 	.. 	, .. DPU 
S/d Lt. NishlIal 	. . 	 . 	 . 	 . .,., . . 	 . 	 . . 

.:.:.chbo. ':i.:: .... .'•.' .. ______ 
16 . Mr. Biswanth Kr. Dey, 25.4.75 1 5.7.75 SSEIPWI  

Slo Prasanna Kr. Dey. .  OPU 
17. Mr. Narayan Kurt, 	. 19.6.77 15.9.76 lOW! Hafiong 
___ Sic Taranl Kurt.  

M 

c) 

I 
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 Mr. Kárhk Malakar, 8.11.76 15.12.76 IOW/GID 
$/0 Lt. Jatindra Malakar.  

 Mr. Pijush Kanti Deb, 11.9.82 20.10.82 SSEISIG 
$10 Lt. Prakash Ch. Deb. Manyani 

 Mr. Sajal Kanti Dey, 56.78 4.7.78 S/dY 
Slo Jatlndra Mohan Dey. 7.8.78 6.9.78 New 

4.1.79 3.2.79 Guwahall 	- 
 Mr. Prabir Kr. Dhar, 16.4.75 1.5.75 SSEIPWAY  

S/o Bhupendra Dhar.  
 Mr. Rameswar Bora, 18.11.77 15.10.78 PWI/LMG  

Vo Late Jogeswar Bora.  
 Mr. Nigru Tanhi, 	- - 20.1.75 	- 15.7.75 PWAYIBX P. 

S/oLateMuraliTant 16.12.75 15.3.76  
 Mr: Gouranga 3.8.78 15.10.78 SSEIPWAY 

Mazumdar, DPU 
SF0 Monoranjan.  

 Mr.Span Kr. Dab, 187.73 151173 AAW1P WAY  
Slo Monoranjan Deb.  DA HJO 

 Mr. Anil Chakraborty, 19.3.76 15.6.76 SSE/ P WAY 
SboMahendra.  DPU 

 Mr. Tapan Kr. Ghóse 18.3:75 15.4.75 SSE/ P WAY 
• S/oSurendra Ghose:  DPU 

 Mr. Harlial Bhagat, 28.11.75 13.76 SSEI P WAY 
•___ Sb Kaplldeo Bhagat  OPU 

 Mr. Amulya RIshi, 2911.74 15.10.74 SSEIP WAY. 
Sb Rabindra Rishi.  DPU 

 Mr. Rameswar Kalbar, 18.12.75 15.6.76 SSE/ P WAY  
Slo Lt SI% Kalbar. 	- DPU 

 Mr. Babul Talukctar, 16.9.70 15.2.71 SSEI PWI  
S/6 Debendra Talukdar.  OPU 

 Mr. Gouranga Dey, 10.8.76 15.9.76 SSEIP WAY  
Slo Kallash Dey;. 	I  DPU 

 Mr. Sadhu Tall, 16.12.75 15.3.76 SSEI P WAY  
Slo Krishna Tall.  DPU 

 Mr. Niranjan Dutta, 19.11.77 15.10.78 SSEIPWAY 
$10 Prari Krishna Dutta.  OPU 

 Mr. Dulal Das, 17.10.75 13.5.76 SSEI P WAY 
.Sto Kahpada Das. ..•  BXP 

 -Mr. Khokan Ch. Dey, 17.12.75 15.8.76 SSEIP WAY  
Slo Nageridra Day. •  BXP 

 Mr. Babul Deka, 26.11:74 24.5.75 SSEIP WAY 
Sb Digambar Deka.  BXP 

38 Mr. Babul Dey, 17.12.75 15.5.76 SSEIP WAY  
Slo Prafufta Dey.  BXP 

 Mr. Gopal Kaya, 17.12.75 15.8.76 SSEIP WAY 
Sb Arma Kaya.  BXP 

 Mr. Narayan Ch. Dey, 16.6.72 15.11.76 SSEIP WAY  
S/6 Lt. Marl Mohan Dey.  DPU 

 Mr. Lailt Mohan Paul, 3.3.74 -  7.5.74 SSEIP WAY 
Sb Jogeswar Paul  DPU 	- 

42 Mr:Shlba Prasad 17.12.75 15.8.76 SSEIP WAY 
Shyam, 	-- 	- - -- BXP  
V6 Kanailal Shyam. • ____________ ____________ 

- 	 - 

/ 



 Mr. Sajal Dutta, 27.11.75 15.8.76 SSE/P WAY  
S/o Amutya Rn. Dutta.  DPU 

 Mr. Susit Choudhury, 18.6.76 159.76 SSEIP WAY  
Slo Ramani Choudhu.y.  DPU 

 Mr. Paltan Mandal, 17.1275 16.10.77 SSEIP WAY  
S/o Surendra Mandal.  BXP 

 Mr. Gopat Orang, 15.3.83 	:15.5.83 SSE/P WAY  
S/d Janki Orang.  BXP 

 Mr. Ranjit Debnath, 18.3.75 15.10.75 SSEIP WAY 
S/o Sree Manta BXP 

___ Debnath.  
 Mr. KageswarBora, 18.11.77 15.10.78 SSEJP WAY 

___ SF0 Jonaram Bora.  DPU 
 Mr. Gopal Ch. Das, 19.8.75 15.12.75 SSEIP WAY 

____ 510 Kamini Kr. Das. 30.10.76 1.2.77 BXP 
 Mr.Sugnb Tall, 16.12.75 15.3.76 SSE/P WAY 

8/0 Santo Tall.  !XP 
51 Mr. Chunnital, 6.11.73 18.5.73 SSE/P WAY 

SF0 Ramchandra.  BXP 
 Mr. Madhab Tall, 10.12.75 15.3.76 SSEIP WAY 

5/0 Jogh Tall.  BXP 
 Mr. Putul Tall, 22.1.75 	, 15.8.75 SSEIP WAY  

S/o Ragumani Tati.  BXP 
 Mr. Bagal Tall, 17.1.75 15.8.75 SS!/P WAY  

S/o Balbu Tall.  BXP 
 Mr. Judhishlir Nath, 5.10.75 1 5.5.76 SSEIP WAY 

5/0 Dhirendra' Nath.  BXP 
 Mr. Sibendra 16.8.81 15.11.81 SSE/P WAY 

Chakraborty, DPU 
Slo Sri Jitendra 
Chakraborty.  

 Mr. Parimal Ch. Dey, 29.7.77 15.9.77 lOW! Malbong 
5/0 Satish Ch. Dey. 1.10.77 15.10.77  

 Mr. Ajit Kr. Deb, 28.1.78 17.2.78 PWI/DPU  
S/o Kalachand Deb. 3.3.78 15.4.78  

 Mr. Durgesh Thakur, 18.12.75 23.3.76 PWI/DPU  
S/o Kamal Thakur.  

 Mr. Lakhan Debnath, 24.6.77 15.1 0.77 PWIIDPU 
S/o Hargoblnda 
Debnath.  

 Mr. Swapan Sarkar, 17.10.75 28.3.76 PWI/DPU  
S/o Lt. Jogesh Sarkar.  

 Mr. DuIáI Sarkar, 18.10.75 1.316 PWI/DPU  
Sfo Lt. Jogesh Sarkar.  

 Mr. Puneswsar Phukan, 11.11.77 25.11.77 PWI/DPU  
S/o Lt. Akaman Phukan. ____________  

 Mr. Maran Mazumdar, 28.2.78 22.6.78 Bridge!  
Slo Praflilla Mazumdar. 17.1.83 15.1.84 Rangapara 

 Mr. Kartik Gore, 16.7.77 16.10.77 PWWBXP 
____ 8/0 Dasarath Gore.  

I 

) 
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66. Mr. Subal Ch. Debnath, 4.12.78 8.10.78 PWI/BXP- 
S/b Lt. Nirod Ch. 
Debnath. 

87 Mr. JibanCharidra 4278 101078 PW1/BXP 
Sarkar,  
S/o Lt. Sachin Sarkar.  

 Mr. Minash All, 22.7.77 15.1 0.78 SSEIPWJ/ 
b Al. __________ DPU 

 Mr. Santoo Dey, 19.7.73 159.75 SSE/P WAY ____  
S/o Gobinda Dey.  



DOCUMENT NO. 'V 

NORTH EAST FRONTIER RAILWAY 

OFFICE OF THE GENERAL MANAGER (P) I MALICAON. GUWAHATI-li. 

• 	 RECT-884 
E/57/0 Pt.XII(C) 	 Dated: 4.12.98 

To 

GM(Con), Maligaon, 
All PHODs, All DRMs & All DAOs, 
All Controlling Officers of on-Divisionalised 
Offices, 
The GS/NEIUEU, NFRMU & AISCTFEA. 

Sub :- Screening of Casual Labour borne on 
the Live/Supplementary Live. Casual 
Labour register. 

A 	copy, of Railway 	Board's 	letter 	No. 

E(NG)II/98/CL/32 dated 09.10.98 on the above mentioned 

subject is forwarded for information and necessary 

action. It is clarified that scréening of ex-casual 

labour borne on the live/supplementary .live Casual 

Labour Register against vacancies in the various depart-

'ments would not b'e a matter of course and automatic but 

this process has to be decided based on justification 

regarding filling up of vacancies in a particular de-

partment. Proposals for appointment of ex-casual labour 

from these registers would continue to be sent to HO for 

obtaining GM's approval and only after the approval is 

conveyed to the division, they would take further neces-

sary action regarding appointment of such ex-Casual 

Labour against vacancies by screening them according to 

seniority. For any further clarifications of any doubts 

,~A vx~ 

J 	 • 



1.4 

reference to HQ must invariably be made. Board's earlier - 

letters 	mentioned in the margin on their present 	letter 

were circulated as under :- 

Board's letter Noi & date 	CPOs Circular No. & Date 

1.E(NO)II/84/CL/41 E/57/II(C) 	Dated 
date 	02.03.87. 13.03.87 	(DRMs only). 

2.E(NG)II/84/CL/41 DO NO.E/57/II(C) 
date 21.10.87 dated i1.1l.87. 

3.E(NG)II/78/CL/2 Rect.686E/57/0/Pt.X(C) 
date 21.02.84 . 	 Dated 	16.03.84. 

4.E(NG)II/78/CL/2 Rect.706.E57/OPLX(C) 
date 02.11.84. dated 10.01.85. 

5.E(NG)II/18/CL./2 Rect.732 E/57Pt.XI(C) 
0 	

date 	25.04.86 dated 21.05.86 

6.E(NG)II/78/CL/38 E/57/0 Pt.XI(C) 	 0 

date 12.06.87 dated 9.7.82 

• 	 7.E(NG)II/79/CL/2 Rect.644/E/57/llPt.II(C) 
0 

date 01.11.88 dated 25.11.88 

DY. CPO/IR 
For General Manager 	(P)., 

• 	
N.F.Raiiway, Maligaon. 
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DOCUMENT NO. 

• 	 GOVERNMENT OF INDA 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

• 	RBE NO.232/98 

.NO.E(NG)II/98/CL/32 	New Delhi, dt.09.10.98 

The General Manager (P)s, 
All India Railways & Production Units etc. 
(As per standard list) 

Sub :- Screening of Casual labour borne on 
the live/supplementary live casual 
labour register.  

As the Railways are aware, the extent instruc-

tions require that Casual Labour Live Registers should 

be maintained for open line casual labour (unit-wise) 

and for the Project casual labour (Division-wise) for 

each Department in each Division. The' copies of these 

live registers are to be invariably, maintained in the 

Divisional Office and updated. every year. 

11. 	Similarly Supplementary Casual Labour 	Live 

Registers are to be maintained Division-wise separately, 

for both Open line and Project Casual labour who were 

discharged' prior to' 1.1.81 for want of work or due to 

cbmpletion of work and not re-engaged thereafter and who 

had applied by 31.3.87 for the purpose and were found 

eligible for the purpose by a Committee of Officers on 

each Division. 

2. 	Now the Casual Labour on roll have been absorbed 

under the special drive during the period from 1.5.96 to 

31.3.96, further, vacancies in the different departments 
011. 

of a Division/Unit maybe filled up by screening, the. 

/ 
	

Casual labour borne on the Live register(s) and after 



.. 

-C 

7 

/ 

[30] 

exhausting them, by screening those borne on the Supple-

mentary live register of the Diviion/Unit. 

2.1. 	In case ofthe Casual labour borne on -Caual 

labour live registers, the regularisation will continue 

to be as per their turn according to seniority based on 

the number of days put in by them as Casual labour. 

2.2. 	However, in case of the Casual labour borne on 

supplementary live register, the extent instructions 

which 	stipulate 	that 	the 	persons• 	borne 	on 

Supplementary, live registerwill be considered for 

regularisation based on the service after re-engagement 

after 1.1.81 (it may be noted. that after such re-

employment they would have in any caseappeared in -the. 

live register as well) have now lost relevance. The same 

are, therefore, modified to provide that'the regularisa-

tion of Casual labour borne in Casual labour supplement-

•ary live register will be considered in accordance with 

the number of days put in by them prior to 1.1.81, those 

falling in this category being placed enbloc below any 

who may have rendered service after re-engagement -  after 

1.1.81. 	 . 	 . 

3. 	Board desire that the Notices of screening along 

with the lists of persons to be screened out of the 

persons borne on the live Register and/or 

Supplementary, Live Register as the. case may be (the 

total no. of persons on the List being equal to the no. - 

=  of ' vacancies required to be filled. up by the screen-

ing),shall be issued under the signature of an officer 

of the Personnel Branch of the Division concerned. In 
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addition to displaying the Notice along with the List, 

on the Notice Board(s), etc. he will also send a letter 

under his signature enclosing a copy of the Notice and 

the list to each of the individuals concerned by Regis-

tered PostA/D advising that in case the individual does 

not turn up, his name will be deleted from the Casual' 

Labour Live Register/Supplementary Casual Labour Regis-

ters as the case may be, and that thereafter he would 

have no further claim for consideration for absorption 

by screening in Group 'B', so that there is no difficul-

ty in taking action for deletion of the names, of those 

who do not turn up. 

Sd/-Illegible, 
(Devika Chhikara), 

Director Establishinent(N) 
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• 	 DOCUMENT NO. ( D 
N.F.RAILWAY 

No. E/41/CL(E)/Pt-II 	 Office of the 
- 

	

	 General Manager(Personnel) 
Maligaon, Dtd. 8.9.2000. 

TO 

DRM/LMG and others. 

Sub :- Regularisation and screening of Casual Labour 
borne on Live/Suppi. Live Casual Labour 
Register. 

Attention is invited to the instruction con-

tamed to Railway Board's letter circulated under 

GM(P)'s No. Rectt/628,•E/57/0/Pt.IX(C) dtd. 4.12.98. On 

the above subject and it is clarified that screening of 

Ex-Casual Labour borne in Liv/Suppl. Live Casual Labour 

Register against the vacancies of various department 

would not be a matter of course and automatic. Instruc-

tions stipulated therein should be followed strictly 

before screening test is held. 

In addition to all such instructions issued 

locally from GM(P) MLG and in addition to the existing 

system of check, th& following system has been evolved 

which should be adhered to positively. 

(a) 	At the time of screening, concerned divisions 

should nominate one Office of P/Branch 	of 

at least Asstt. Scale alongwith the list of  

Casual labourers of the Divisions to verify it 

¼ 
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verification both the Officers should be prepare 

a confirmed list of the Casual Labourer of the 

Divn. and it should be signed by both of them. 

This verified list should be considered for 

further proceeding of screening.' 

(b) 	Whenever there is a correspondence from any of 

of the executives conveying fresh inclusion of 

names in the list of Ex-Caual Labour, name 

should be immediately verified from the con-

cerned executiyes, before it is given cognizance 

by the P/Branch of the concerned Divin. In this 

regard it is also stated that whenever there is 

any recommendations from the executive conveying 

fresh inclusion of name in the list of Casual 

Labour, it must be ensured that this has the 

personnel approval of the CM (according to 

current instructions). 

(C) 	Whenever fresh appointees report to any of the 

fields units alongwith the appointment letter, ,  

it must be verified and cross-checked by the 

controlling officers of the field unit with the 

authority, who issued the appointment letter, 

regarding genuineness of the letter and candi-

date so appointed before induction. 

All concerned are requested to have a thorough 

review of all the candidates (Ex-Casual Labourer) who 

are under consideration for screening/appointment pre- 
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sently, before they are actually absorbed in Group-D' 

category. 

• 	 1n addition to above, further efforts may be 

made to do away laguna, if any, in the system of screen-

ing/appointment of Ex-Casual Labourers to avoid fraudu-

lent appointment. 

Sd!- 
Dy.CPO/HQ/Maligaon, 

for General Manager (B), 
N.F.Rly. Maligaon. 

No.E/Rectt/208/0/Pt-VII. Lumding, dtd. 15.09.2000. 
Copy forwarded for information and necessary action 
to 

Sr. DFO, DPO, APOs, APO/GHY, AM/BFB, All Ms. 

All Cadre sec. Incharges. 

•E/Rectt. 

Sd! - 
for Divi. Rly. Manager(P), 

N.FRly,, Lumding. 
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DOCUMENT NO. 

NORTH EAST FRONTIER RAILWAY 

No: RECT-914 	 OFFICE OF THE 
NO: E/57/0 P.XII(C) 	 GENERAL MANAGER (P) 

Gauhati-li. 

To 	 Dated : 15.3.2001. 
- 	

GM/MIG, CM(CON)/MLG, AGM!MLG, 

All PH&Ds, All DRMs and ADRMs, DAUs, 

WAO/NDQ, D&WS, Dy. CME/NDO, D&WS, 

All Area Manager, All Sr. DRGs and DPOs, 

All Sr. DME(D), DEN/D&RT, MIG, 

p 	 WM(EWS)/DNGN, All AENs, OSD/RNY, 

Sr. AN/GHY & NJP. 

-• The GS/NFREU/NFRMU, AISCTREA & NEROBCEA/MIC. 

Sub :- Absorption in the Railways of Ex-Casual Labour 
borne as the live/supplementary Live Casual 
labour registers. 

• 	 A copy of Rly. Bd's letter No. E(NG)II-99/CL/19 

dt. 20.2.2001 (RBE No. 42/2001) on the above subject is  

forwarded for information and necessary -action. Sd's 

• 	earlier letter dt. 9.10.90, 4.12.9.0 and 5.7.91 and dated 

• 	 1.6.99 as referred to in their present letter were 

• 	 circulated as under :- 
0 

Rly.Bd's No. and date 	GM(P)/MLG's No.and date 

1. E(NG)1-95/BM1/1 	 RECT-884/E/57/0 Pt.XII(C) 
Dt. 1.6.99. 	 DT. 4.12.90 
E(NG)II/90/CL/32 
dt. 4.10.90 

• 	
2. E(NG)II-90/RR-1/107 • 	RECT-893/E/227/144 P.X(C) 

dt. 4.10.90 	 dt. 21.03.91 

/ 
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3. 	E(NG)II/91/CL/71 RECT-310/E/2274144 P.X(C) 
dt. 	25.7.91 dt. 	21.03.91 

• 	4. 	E(NG)II/91/MR-1/21 Kept in CPO's confd.Sco. 
dt. 	16.9.91 Not circulated to all 

concerned. 

5. 	E(NC)I-95/RM--1/1 RECT-091/E/227/144 P.X(C) 
dt. 	1.6.99 dt. 	8.6.99. 

Sd/-Illegible, 
14.03.01 

for GENERAL MANAGER(P)MIG. 

/ 
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Sub :- Absorption in the Railways of ex-Casual 
labour borne on the live/supplementary 
live casual labour registers. 

In terms of the instructions contained 	in 

Board's letter No. E(NG)II/98/CL/32, dated 9.10.98, the 

ex-casual labour borne on live casual labour registers, 

will first be considered for absorption on the Railways 

strictly as per their turn according to seniority based 

on the total number of days put in by them as casual 

labour. Thereafter, the ex-casual labour borne on 

supplementary live casual labour register will be con-

sidered in accordance with the number of days put in by 

them prior to 1.1.81, those falling in this category 

being placed enbioc below any ex-casual labour who may 

have rendered service on re-engagement after 1.1.81, and 

his name is, therefore, borne on live casual labour 

register. 

2. 	In terms of the instructions contained in 

Board's letter No. E(NG)II-98/RR--1/107 dated 4.12.98, 

min-imum educational qualification for direct recruitment 

to Group 'D' posts in scale Rs. 2610-350.0 has been laid 

down as Class-Vill passed. Further in terms of MInistry 

of Railway's letter No. E(NG)II/91/CL/71 dated 25.7.91, 

age relaxation to the extent of service put in as casual 

labour/substitute, subject to upper age limit of 40 
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years in the case of general candidates and 45 years in 

the case of SC/ST candidates not being exceeded, may 

also be granted in the case of casual labour substitutes 

for recruitment against group 'C' and 'D' posts. The OBC 

candidates will also get age relaxation, upto the upper 

age limit of 43 years, as has been granted to the ser-, 

ving OBC Railway employees vide Board's letter 

No.E(NG)I-95/FMI/l dt. 1.6.99. 

3. 	Both the Federations have been requesting for 

relaxation of the minimum educational qualification . and 

age in the case of ex-casual labour borne on the 

Live/Supplementary Live Casual Labour Registers, - while 

considering them for absorption against group 'D' vacan-

cies. 

• 	4. 	After con.idering the views of both the recog- 

nised Federations, the Board have now decided that, for 

filling up 60 of the open market recruitment vacancies 

for each recruitment in the category of Gangmen, scale 

• Rs. 2610-3500, in the Civil Engineering. Department, the 

minimum educational qualification of Class VIII passed 

need not be insisted upon while considering the ex- - 

• 	casual labour borne on live/supplementary live casual • 

labour registers. The remaining 40% of open market 	• 

recruitment vacancies in the a€egory of gangmen, in 

Civil Engineering Department will be filled in through 
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direct recruitment from open market, in which ex-casual 

• 	: 	 labour, who are lower in the seniority position (based 

on the total number of days of casual service put in ) 

• 

	

	 in the live/supplementary liveregisters, but possess 

minimum qualification of class VIII pass, can also apply. 
V 	

For all the other departments, only those ex-casual 

V  V labour borne on live/supplementary live casual labour 

registers, who fulfill the minimum educational qualifi-

cation of class-Vill pass would be considered for direct 

appointment against group 'D' vacancies. 

Vs. 	Board's approval will however, be continued to 
V 	

V 	be required for resorting to direct recruitmetit for 

filling up all Group 'D' vacancies on Railways, either 	
V 

by absorption of ex-casual labour borne on live/supple- 

V 	 mentary live caual labour registers or by doing fresh 
V 	 • 	

recruitment from open market.. This is inline with the 

V 	existing practice of taking Board's approval for 	uch. 
V 	

open market recruitments for, filling up vacancies j 	V 

Group 'D' in accqrdance with the instructions contained •  

in Board's letter.No.E(NG)II/91/RR-1/21 dated 16.9.91, 

• - 	wherein all ' roup 'V D recruitment on the Railways, from 

• open market, had been stopped. 	 . 

V 	 V 	
,6. 	As far as age limit is concerned, it has been 

decided that the V  instructions contained in Board's 

letter No.E(NG)II/91/CL/71 dated 25.7.91 would continue. 
• 	

I 
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to be applicable as before in the case of general, SC 

and ST candidates. In the case of OBC candidates howe-

ver., the age relaxation to ex-casual labour will be 

available upto the upper age limit of 43 years. 

Please acknowledge receipt.: 

Sal- 	. 
23/2/2001 

(Deika Chhikara) 
Director Establishment (N) 

Railway Board. 



ANNEX URE-F 

GOVERNMENT OF INDIA, MINISTRY OF RAILWAYS, 
-RAILWAY BOARD NO. E(NG)I.I/90-/LG-3/31 dt. 31.10.99 

The Geneal Manaqer(P), 
All Zc'nal Railways. 

Sub :- Petition of Sh. Sham Bihari Lal, 
Ocinvenor, Railway Shramik Sangharash 
Samiti, Mc*radabad Divn. Northern 
Railway presented by Shri Mc'han Singh, 
M. P.  

Please refer to instructions contained in Board's 

letter of even number dtd.. 23.1.95 on the above subject, 

which were issued pursuant to observations/ recommenda-

ticins of committee on Petit ions (10th Lc'l< Sabha) con-

tained in their 14th Rep':'rt presented to the Lok Sabha 

in May, 1994. 

Instructions issues vide Board's letter dt. 23.1.95 

ibid inter-alia stipulated that prompt action should be 

taken for screening and absorption of casual labour 

against vacancies wherever existing in ac':ordance with 

the e>tent instructions. 

Committee 	on petition) 10th Lok Sabba) 	have 

stressed in their 20th report presented to the Lc'k Sabha 

on 31.5.95 that B':'ard's instructions mentioned above may 

be implemented at the earliest 51:1 that justice is done 

to the genuine casual labour. . 

In view of the abi:uve, it is reiterated that the 

Ccintd, . 
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instructions contained in. Board's letter of even 	number 

of dated 	23.1.95 should 	be 	implemented 	pri:imptly. 

Action 	taken in the matter may please be 	intimated 	to 

• 	this office at the earliest. 

• 3d!- 
M.D.Pillai 	) 

Dy. 	Director, 	Estt, 	(N)/I 
Railway Bi:iard. 

No E/Rett/208/0 Pt. VI 	LQmding, 	dtd 	26.07.2000 
Copy forwarded 	for 	information and n/action •t':' 	- 

 Sr. DPO,,DPOi APOs, 	All 	Ms, 	All Assstant 
Officer. 	 • 

 All Cadre Section in':harges. . 
/ 

3) .  All Sr. 	Subordinate incharges. 

4) Dlvii. 	Secy. 	.MU/EU/Lumding. 	. 	. 

- 	

• 	 S) C CLW I /.Lumd i n g. 

 Prin':ipal 	Rly. 	Schou:'l, 	Lmci, 	BPB. 

 Hd. 	Master RLY S':hc'ol, 	Drnv, 	DM 

• 	 . 	

. 	 Sd/-Illegible, 
26.7.00 

- 	 • for 	Divil. 	Rly. 	Manager 	(P, 
N.F.Railway Lumding. 

e 

• . 	 C:cntd...  



GOVERNMENT OF INDIA MINISTRY OF RAILWAYS (RAILWAY BbRD) 

NOE(NG) II/30/LG-3/31. Pt. New Deihi, dt. 23.195 

• 	To 

• ,. 	The General  
Northern Rail.ay, 
New Delhi. 

Sub 	- Petition of Shri ShyamBihari Lal, Governor, 
Railway Shramik Sanqharsh Samiti,Moradahad 	* 
Divn Northern Railway presentd by Shri 
Mohan Sirigh, MP . 

- Kindly refer to the ':orrespondence resting with 

your. letter No. 961-E/123/IRIMSA/EIIA/Pt. I dt. 6..94 

• 	 - 	on the above sub.jei:t. 

• 	 2. 	The above petition was examined-by the Uommittee 

on the petit i':ners ( 10th Lcik Sabha ) who, in their, r4th 

Report presented to the Lok Sabha inMay, 1994; have 

inter-alia observed that itwas lackof proper main-

tenance and updating of live registers of C:asual Labour 
S 

whii:h: led to the selection Bu:uard to depend upon the 

certificates isstid by th supervisors and gave an 

opportunity to the ':u:'ncerned supervisors to issue fake. 

•certifictes. .Thecommttee have, therefOre, -inter-alia 

• 	 reccummended as under - 

:) 	The Ministry must ensure proper main- 

• tenance and updating of live registers of caiai 

Labours, under supèrvisioh of superior ;Officer.s 

so as to el iminatC the scope of manipulation 

tu. in future.. 

• 	• 	 • 	. 	•. 	
• 	 Cu:untd. 

• 	 . 	 • 	 - 	 • 

• 	 • 	 • 	 • 	 •1± 
• 	 •• 	 •• 	 - 	 . 
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Pending cases of corruption and irregular-

ities against officials may be finalised without 

any further delay and appropriate action taken 

against the guilty persons. 

Genuine Casual labour who fulfill the 

eligibility criteria must be absorbed and regu-

lariged without. any delay. 

The above, recommendations have been considered by 

the Railway board, who desire to reiterate the instruc -

tions issued by the Board, from time to time for proper 

maintenance of casual labour live registers. The Rail-

way's particular attention in this connection is invited 

to 	instruction 	issued vide Board letters No. 

E(N13)II/18/CL/2 dated 22.11.84 1, E(NG) 11.87/GL/38 dt. 

12.6.87, E(NG)I1/78/CL/2 dtd. 8.12.88 and 	E(NG)Il/ 

89/CL/i dtd. 23.2.90. 

As already stipulated in Board's letters referred 

in para (3) above, the Casual labour live registers 

should be maintained in duplicate. While one copy should 

be lodged with the Division., the other copy is to be 

maintained in the respective field formation on the 

Zonal Railways. The registers should be reviewed every 

year and updated preferably during first quarter of the 

year. This registers so maintained should scrutinized by 

senior gazetted officers at least once annually record 

kept in the register itself to show by whom it was 

4 	checked. 	 . 

Contd ... P/- 
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Board desire that one above instructions regarding / 

proper maintenance of casual labour live registers 

should be scrupulously followed. Any lapse on the part 

of any authority in this regard should be viewed 

seriously and deterrent action should be taken against 

the officers/staff concerned. 

The Board also desirers that in future, the 

entries in the live register/ supplementary live regis-

ters, service Book and Casual Labour Cards should be the 

ones which should be relief upon while considering the 

eligibility of the casual labour for re-engagement, 

screening etc. 

Board also desire that all pending cases of 

corruption and irregularities against the officials,, in 

respect of the empanelment of Casual labour for absorp-

tion as Loco Cleaner and Fitter Khalasi in the Maradabad 

Division in 1997-88 examined by the committee on peti-

tions (Lok Sabha ) should be finalised without any 

further delay and appropriate action taken against the 

guilty officials under adviceto Board. 

As regards absorption of the Casual Labour, 

attention is invited to the extent instructions which 

provide that all posts in the Group-D categories barring 

certain exceptions like compassionate appointments, 

appointments against sports quotaand pasts in Diesel! 

Loca sheds and workshops etc. ' should be filled by 

ç:c.ntd ... P/- 
2 	 1 



screeninci and absorption of casual labour Board desire 

that prcmpt au:tion should be taken 'for screeninq and 

absorption of casual labour áainst vacancies wherever 

existinq, in accordance with the extent instrut:ticins. 

Please acknowledqe receipt. 

sd/-(t1.D,Pillaj) 
Dy. Director, Estt(N)I 

Railway Board. 

L:cipy to :- 

I3Ms(P), All Indian Railway ( except Northern 
Railway) for strict compliance of instructions 
contained in paras 3 to 6 and B above. 

Sd!- 
Dy Director y  Estt (N)I, 

Railway Board. 

S 

Contd. 
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OFFIC:E OF THE '3ENERtL. MNGER:P: 
MLIEifON, GUWAHATI-Il 

NO.E/57/0(C:) Ft..XII 	 Dt. 6..12.99 

To 

DRM(P)/LMG and ':'thers, 

Sub 	- Petitii:tn of Shri Bihari Lal, Convencir, Rly. 
Shramil< Sanqharsh Samiti, Maradabad Division, 
Northern Railway presented by Shri Mohan 
Singh, M.P. 	

V 

Copies 	of 	Railway 	Board's 	letters 	No.. 

E(N13/II/90/LC-3/31 dt. 23..1..95 andV31..10095 .  received 

under Board's letter of even number dt.. 16..11..99, are 

sent herewith for confirmation of the candidates, laid 

down in the BiDard's letters.. 

Your information, as asked for may please be 

rea':hed to this office by 10/12/99, positively.. 

Sd!- - 
for General Manager (F) 

V 	N..F..Rly.. 

GOVERNMENT OF INDIA MINISTRY OF RAILWAYS RAILWAY BOARD.. 

NO0 E<N'3: II/90/LG-3!31 	NEW DELHI, D1D 	16/11/99. 

To 	
V 	

V 

The GeneraL Mangc (P)s, 
All Indian Railways.. 

Sub 	Petitiu:'n of Shri Bihari Lal Convenor, Railway 
Shramik Sangharsh Samiti, Moradabad Divisi':'n, 
Northern Railway Presented by Shri Nc'han 
Singh, M.P. 

Please refer to Bciard's letters of even number 

dated 23/1/95 and 31/10/95 C copies of both the letters 



are enclosed ) and furnish the fu'l iciw up action taken in 

the (flatter immediately as these papers are urgently 

required. to be put. up to the Board. 	 : 

DIVAs above. 	 3d!- 
( 	Devika tihhit::ara ) 

• 	Director Establishment (N) 
Railway Bc'ard 

Al 

Cc'ntd 
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DOCUMENT NO. , 

To 

The Divisional Railway Manager, 
N.F.Railway, Lumding., 

Respected Sir, 

Sub :- Appointment of Ex-Casual Labour. 

Ref :- 	1) Rly. Board's letter No.E/M9/11/98/CL/32 
dt. 2.3.87. 
Rly. Board's letter No.E/M9/11/98/CL/32 

• 	 dt. 9.10.98. 
CM(P)/MLG's letter No.E/41/CL(E)-pt.II 
dated 8.12.98. 

I, on behalf of the Casual Labour Orgánisation 

of Lumding Division, beg pardon to state that on the 

• strength of the above Rly. Board's circular and instruc-

tions some of the Ex. Casual Labourers were screened and 

appointed time to time and very recently on 3rd, 4th, 

5th November/1999 a screening test of 194 Ex-Casual 

Labourers were conducted by DRM(P)/Lumding and appointed 

themselves. 

But. in this connectionI like to bring to your 

kind notice that though we the Ex Casual Labourers shown 

in the attached list submitted our applications for 

appointment in regular cadre along with valid discharged 

certificates time to time and gave interview individual- 

• 

	

	ly to DPO/Lumding, APO/PC/Lumding with discharged cer- 

tiflcates for consideration of our case. But with no 

effect. 	 • 

How sad it is that where the applications were 
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submitted, the dealer concerndid not acknowledge even. 

Finding no other alternative applicatiàns were sent to 

DPO/LMG by Regd. post. One case is placed before you as 

a token of example. Application of Sri Kanti Kr. Das, 

Ex. Casual Labourer dt. 07.04/1983, 10.07.85, 16.03.87, 

10.11.89, 01.10.98, 05.03.99 and 11.01.2000 along with 

discharged letter, photo copies enclosed in his applica-

tion of 11.02.2000 addressed to DRM/LMG - he pointed out 

that four Ex.Casual labourers originally worked with him 

as CL and these four. Ex-Casual Labourers were appointed 

and working at present except Sri Kanti Kumar Das, Ex. 

C.L. 

In this connection it is further stated that 

whenever we attended office we were told that our names• 

have not been included in live-Register. Then we prayed 

to include our names in the Live Register as per the 

genuineness of discharged letter and Master Sheets 

available with the Subordinates. •But no action has been 

taken in respect of inclusion of our names in the Live 

Register. We think that due to our 'CARIBI' our names 

were not included in the Live Register/Suppl. Register. 

/ 

In the above circumstances,'most fervently we 

pray to your highness kindly intervene into the matter 

personally so that we the genuine C/Labourers may not be 

deprived of being appointed. 

At last, we, the Ex-casual labourers were taking 



• 	 çl 

shelter under the shadow of the justice for absorption 

in regular cadre. 

• 	 Yours faithfully, 

Sd/- ARUP MAZUMDER, 
Secretary, 

Casual Labour Orgn. 
Dated : 19.5.2000 	 Lumding Division, 

• 	 Loco Running Council, 
P.O. Lurnding, Dt.-Nagaon, 

Assam. 

Copy to:- 

Srnt. Mornata Banerjee, 
Hon'ble Minister for Railways, 

• Govt4 of India, New Delhi. 

GM(P)/MLG, N.F.Railway. 

Shri Rajen Cohain (Nagaon-10), 
Hon'ble M.P. 

Corn. Basudev Acharya, 
Hon'ble H.P., New Delhi. 

Secretary, AIREC/Lumding Division. 

Sd/-ArupKr. Mazurnder, 
Secretary. 

11 

n 

I 
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DOCUMENT NO. 
--I-- 

To 

The Divisional Rly. Manager, 
N.F. Railway, Lumding. 

/ 

Sir, 	- 

• 	- 	 Sub 	Appointment ofEx-Casual Labourers. 

Most respectfully, I, on behalf of the Ex-

• 	 Casul Labour Organisation beg pardon to state that a 

memorandum on the above subject have been submitted to 
S. 	

Ex-DRM dated 19.5.2000 with a l&st of Ex-Casual Labour- 

• 	 ers awaiting appointment but with no effect (Photocopy 
N. 

enclosed). 

• 	.•. 	 In this connection, we met with Dy. CPO/MLG. 

who advised to meet with DRM/Lumding asthe instruction 

has already been ' sent to. the Divisional authority ;  

• 	Lumding 	photocopy of the Dy. CPO/MLC's circular ad- 

• 	• • 	dressed to DRM/LMG is enclosed herewith for your 'ready 

reference. 	 . 

In the above circumstances, most respectfully 

I pray to your highness kindly to intervene into the 

I 

	

	matter for early appointment of the Ex-Casual Labourers 

who are awaiting for screening'and oblige thereby. 

DA/- 1) Memorandum submitted 

to Ex-DRM dt. 19.5.2000 	 . 	 . 

& relevant dOcuments. 

0  'Olt, 
KI  

• 	 •: 	 • 	 ' 	 '• 

— s 	 •'•' 	 • 	

• 	 • 	 - 	 •• 	

• 	 5, 	 • 	

• 



2) Dy. CPO/MLG's circular. 

Yours faithfully,m 

Sd/-Arup Kr. Mazumder, 
ExCasua1 Labour Orgariisation, 

Lumding, 
C/o Loco Running Staff 

Association, Lumding, P.O. 
Lumding, Dt- Nagaon, Assam. 
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DOCUMENT NO. 

To 

The General Manager, 
N.F.Rly. Maligaon, 
Cuwahati-li. 

Respected Sir, 

• 	 Sub :- Memorandum on absorption of Ex-Casual 
Labour in N.F.Railway. 

I, on behalf of the Ex-Casual Labours, who are 

awaiting absorption bring to your kind notice the fol--

lowing facts for your sympathetic consideration and 

necessary action please. 

That Sir, interms of Rly. Boards letter No. 

E)N-9)11/84/CL/41 dated 2/3/87 and 21/10/87 Railway 

Board directive all General Managers of Indian Railways 

vide No. E/N/9/11/98/CL/32 dated 9.10.98 para No. 11 to 

maintain Supplementary Casual làbours live register 

Divisionwise separately for both open line and proJect 

Casual Labours who were discharged prior to 1.1.81 and 

after 1.1.81 for wantof work and who'hadnot been re-

engaged and applied by 31.3.87. 

• 	 In this connection it is stated that the Rly. 

authority DRM(P)/LMG did not circulate the circular 

• 	. 	through notice Board of all important Rly. stations of 

Lumding Division and through Newspaper to apply to the 

• 	 • 	Railway by 31.3.87 for inclusion their names in the 

supplementary 	live Register. The Ex-Casual 	labour 

S 



• loosing their work were spread out in different places 

for their livelihood by means. The then DPO/Lumding 

prepared Live/Supplementary live register whimsically 

where most of the genuine Casual Labours were deprived. 

It is so painful that theCasual Labours who 

residing at Lumding, heard the news and submitted their 

applications repeatedly within the target dated of 

31.3.87 but was not considered. As for example copies of 

Shri Kanti Kumar Das, Ex-Casual labour applied for time 

to time copies are enclosed herewith for • kind perusal 

please. - 

The DRM(P)/Lumding absorbed some Casual Labours 

in the year 1991 when maximum genuine Casual Labours 

were not favoured. 

In the year 1999 when we approached the DRM/P/ 

Lumding they denied verbally to us that there were no 

Ex-Casual labour awaiting in Live/Supplementary live 

Registers; The DRM(P)/Lumding •did not receive our 

applications also. But no regular pressure by our Organ-

isation and one Organisation of the Railway (AIREC) a 

list of Ex-Casual Labours were published containing 194 

Ex-Casual Labours and they have already been regularised 

• 

	

	through screening held on 3.11.99 and 5.11.99 in DRM(P) 

/Lumding's office. 

We the Casual Labours Organisation, Lumding 
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Branch requested the Sr. DPO/Lumding to collect the 

names of Ex-Casual Labour Sinprdomate Wise as per Master 

Roll duly certified by the respective departmental 

Gazetted Officer to ensure genuineness. But the Sr.-DPO! 

Lumding whimsically prepared the list of 194 Ex-Casual 

Labours leaving maximum number of genuine Ex-C.L. There-

after we the Ex-Casual Labours iubmitted individual 

application again with a true copy of Casual Labours 

Certificate and C.L.Card issued by the authority of 

controlling unit for appointment. 

We requested Branch Officers, under whom we work 

to take necessary action and to ertify our genuineness. 

• 	
r 	 The respective Branch Officers Engineering and 

Mechanical 	Deptt. 	collected the names 	from 	the 

subordinate Offices who are awaiting absorption and: 

•  their names exists in the Master Roll and in the Regis-

ter maintained in Subordinate offices and then sent to. 

Sr DPO/Lumding duly certified for necessary actin. As 

per extent rule in the year 2000. 

But Sr. DPO/Lumding stated that as our names 

were not entitled in the live/supplementary live regis- 

	

- 	tered maintained in personnel branch will not be consid- 

ered for screening. 	• 	 - 

The 	General Manager (P)/Maligaon vide 	his 

• 	 L/No.RECT-314 No.E-57/0/Pt.XIi(C) dated 15.3.2001 has 

• 	

: 	 . 	 . 
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circulated 	Rly. Boards L/No.E/N-G/11-99/CL/19 	dtd. 

28.2.2001 for absorption of ex-casual labour who borne 

in Live/Supplementary Live Registered. 

In the above circumstances I, on behalf of the 

Casual Labour Organisation Lumding Division requesting 

you to consider our cases and kindly absorb us thrugh 

screening as per turn under which 194 have been regular-

isedin 1999 so that we may live hand to mouth with our 

children, otherwise we shall die for hardship and ther-

by obliged. - 

/ 

Yours faithfully, 
Sd/-Sri Baneshwar Chakraborty, 

Date 	21.6.2000 	 Secretary, Casual Labour 
Organisation, Lumding Division. 

: S 
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DOCUMENT NO. 

To 

Shri Nitish Kumar, 
Hon'ble Minister of Railways, 
(Rail Mantralaya) Railway Board, 
New Delhi. 

Respected Sir, 

Sub :- Appointment of Ec-Casual Labour 
in N.F.Railway. 

I, on behalf of the Ex-Casual Labours, who are. 

awaiting absorption bring to your kind notice the 

following facts for your sympathetic consideration and 

necessary action please. 

That Sir, in terms of Rly. Boards letter No.E 

(N-9)11/84/CL/41 dated 2.3.87 and 21.10.87 Railway Board 

• directed all General Managers of Indian Railways vide 

No.E/N-9/1l/98/CL/32 dated 9.10.98 to maintain Casual. 

labours live register Divisionwise separately for both 

open line and Project Casual Labours who were discharged 

prior to 1.1.81 and after 1.1.81 and who had not been 

engaged and applied by 31.3.87. 

In this t'onnection it is stated that the Rly. 

authority DRM(P)/Lmg did not circulate the circular 

through notice Board of all important Rly. stations of 

Lumding Division and their names in the live Register.. 

So many casual labour did not a•pply by 31.3.87 as they 
• 	 • 

did not know about the matter. 

JJ' 	 . 

• 	 • 	

• 	I, 	; 	. 	 • 
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It is so painful that the Casual Labours who are 

working at Lumding, heard the news and many of them 

• submitted their applications within 31.1.87 but the 

Office did not acknowledge even many applications were 

not received in the Office of the DRM(P)/Lumding. Their 

• 	- 	names were not included in the Live Register. 

The DRM(P)lLumding absorbed some Casual Labours 

in the year 1991, but maximum Casual Labourers were not 

favoured. 

Therefore, they applied several times to include 

their names in the live register.But on regular pressure 

by our Organisation a list of Ex-Casual Labours was 

published containing 194 Ex-casual labours and they'have 

already been regularised through screening held. on 

3.11.99 €0 5.11.99 in DRM(P)/Lumding's Office. Many 

genuine Casual labours were not favour for screening. 

The photocopies of the relevant documents and 

all correspondences are enclosed herewith. The memoran-

dum submitted to General Manager dated 21.6.2000 is 

enclosed herewitW which is self explanatory may kindly 

be seen. • • 

May I, therefore, pray - and hope that you would 

be kind enough to look into the matter sympathetically 
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and your consideration may help them and they may be 

absorbed on your kind intervention' on the matter. 

Yours faithfully, 

- 	' Sd/-Baneshwar Chakraborty, 
Secretary, 

Casual labour Organisation, 
- Lumding, 

Dated : 2.8.2001 	 C/o Loco Running Staff 
Association, Loco Colony 
Lumding, P.O. Lumding, 

P114-782447 
Dist-Nagaon, Assam. 

/ 
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(CI) 	OoKtwr k6' 
CENTRAL ADM1NISrRAIIVE rRIBUNAL, 

GUAHATI BENCJ 
I 	

Original Application No 	140 of 2002 
Date of Order 	Thi s the 21st DIy of May, 	2003 3 '  

THE HON t I3LE MR JUSTIC 	D N CHOWrJHURY, VICE CHAIRMAN 
TIlL IION 1 13Lr MR S K HAJRA, 	ADMIN1sIRAI1Vr MEMI3rR 

1 Sri. Kanti Kumar Das 
S,o Sri Tulsi. Chandra Das L 

2 Sri Dilip Chandra Dey 
S/o Late Karuna Sankar Doy 

3 Sri Bhabatosh Acher j ee 
S/a Harj. Mohan Acherjee 

4 Sri l3aneswar Chakraborty 
S/o Manindia ChakraboLty 

 L. Appa Rao 
S/o .Sri L. Ram Loo 

 Sri Sentu Aich 
S/o Late Satindra Kr. Aich 

 
Sri Rabi Malakar. 
S/o Manjndra Malakar 

0. Sri Prern Las 
S/o Late Babin Lal :.. 

9 Sri Babul Chandra Dey 
Sb 	Jatindra Ch 	Dey 

Sri Nishan Basfor : 
/o Ram Prasad Basfor 

Binal Bhattacharjeo 
/ 	. . 	 Sudhir Kr.l3hattacharjee 

12.§ri Nitaj. Das 
•i'... 	",! •/° Sri Abhimanya  Das 
..............-..,. 

	.,• 
1 l3 Sri Sushil Kumar Dey 

- S/o Sri Birencira Kumar Dey 

Sri Haradhan Dey 
Slo Umesh Chandra Dey 

Sri Monalal Chakraborty 
S/o Late Nishi Las Chakraborty 

.t. 

Sri Biswanath Kumar Dey 
S/o Prasanna Kurnar Dey .  

Sri Uddab Das 
S/o Navadeep Das 

1. Sri Narayan Kuri 
S/o Tarani. Kuri 

Sri Kartik Malakar 
S/a Late Jatindra Malakar 

Sri Pijush Kanti Deb 
S/a Late Prakash Chandra Deb 

Sri Saja]. Kanti Dey 
S/a Jatindra Mohan Dey. 

:~ Jl 0 ~A4 
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 Sri Pravir Kurnar.Dhar 
/o Shupendra Dhar 

 Sri Rama RaO 
RlaiYa s/.o Late Kar 

 SrI Lakirind NaraSalYa 
S/o T. 	Narayafl. 

 Sri naradhan Debflath 
S/o Krishflalal Debnath 

 Sri Gaurflga Mazumclar 
S/o ManoranJan Mazuflidar 

Sri Swapan Kumar r5eb 
/O MarlOraflJan Deb 

Sir Anil ChakrabortY 

s/o Mahendra Chakrab \y 

Sri Tapan Kurnat GhOSC 

Sb Surendra GhoSe 

SriHarilal Bhagat 
Sb KaPildeo l3hagat 

Sri Bindaram BiswaS 

Sb Nilamafli BISWaS 

Sri.P.mU1Ya RIShi 
Rabindra R1Sh]- 
RarfleSWar Kathar 

\VY0 
Late sital Kathar 

<.• 	'i 	\ • ' I 

	

( 	
' \ 

34 
Babul Talukdar 

ukdar  

	

ry 	• 	i• , Gauranga Dey 

• '• 	' S/o Kailash Dey 

Sri SadhUTat1 
S/o Krishna Tati 

Sri Niranjan Dutta 

s/o Pran Krishna 

Sri1DU1a) Das 
S/o Kalipada Das 

Sri Khokafl Ch. Dey 
S/o Nagendra Dey 

Sri Babul.Deka 
S/0 Digambar Deka 

Sri Ranjit Tati 
s/o Karndhan Tati 

Sri l3ahul Dey 
s/o prafull Dey 

r.cna1 Kaya 

i i  

I . 

I 

4 •, 	 , 

i.  

• . 

4. 

I .  

5/0 Arma Kaya .• 

LI 4ri NaraYafl Chandra Dey • ti t  

s/o Late Han 	Monafl Dey 
.•.. 

45. 	Sri Lalit Mohan Paul : 

S/o JogeS1ar Paul 
Contd /3 
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PrasadSarn 
1 S/0 Kantiilaj. Shyam 

47 tSri Sajal Dutta 
S/oAmulya Ranjan Dutta;." 4?" 	48 Sri Sushil Choudhury 
'S.10 Ramani. Choudhury 

49 Sri PalLan Mai 
S/o Surcncjra Mancjai 	

: 
50 Sri Gopal Oran 

S/o Jariki Orang 

Sri Ranj it DcbnaLh 
S/o SrimanLa Debnath 

Sri KageswarBora' 	- - 
S/a JonararnBora 

Sri Gopal Ch. Ds 
S/o Kamjnj Kr. Das. 

54 Sri Sugrib Tati, 	 (1J 
S/o Santo Tati 

Sri Lila Tati 
S/o Cheroo Tatj 

Sri Chunnjlal 
S/0 Ram Chandra 

Sri MadhabTati 

Putul Tati 
Raghumani lati 

59 Sr Bagai Tati 
...:: 	 /o Bablu Tatj 

\'16,Sri Judhjsthjr Nath 
S/o Dhirendra Nath 

61. Sri Durga Paul • 	
S/o Jagabandhu Paul 

62: Sri Sibendra Chakraborty 
S/a Jitendra Chakraborty, 

Sri Parima]. Chandra Dey 
S/a Satish Ch. Dey 

Sri Ajit Kumar Deb 
• S/o K1achnnc1 Deb 

Sri Durgush Thakur 
S/a Kamal •rhakur 

Sri C.opal Sarma 
S/o Indrámanj Sharma 	. 	 • 

Sri Lakhan Debnath 
• 	S/o 	rgobinda'Sarkar  

Sri Swapan Sarkar 
S/a Late Jogendra Sarkar 

Contd./4 



Sri Dulal Srkar r 	 a
S/o Late Jogesh Sarkar 

Sri Puneswar Phukan 
S/o Late Akaman Phukan 

SriMaran Mazumdar  
S/oPrafulla.Mazumdar 

Sri Kartik Gore 	 " 
S/o Dasarath Gore, 

73.'SriSubhash Chandra Debnath 
S/o,Late Nirod Ch. Debnath 

,.74. Sri Jiban Chandra Sarkar 
• S/o Late SachLn Sarkar 

Sri Minash Au 
S/o Rajib 1\li 

Sri Minash Au 
S/o Gobinda Dey. 

All the applicants are resident of Lumdiny in the District 
of Nagnon, Assam. 

- - - - Ann1irnt-c 

By Advocates Mr.Sarbanda Das, Mr.G.Pathak. 

- Versus - 
0 	

Union of India 
Represented by the Secretary to the 

-  //•' r:, 	-"-\\Governrnent  of India in the 	 - 
/• 	.\ , 	'-• 

- 	-------.',1.'epartment of Railways 
• 1 / 	 \\ il  Bhawan, Raisina Road 

.Iw Delhi - 110 001. 

General Manager (Personnel) 

	

i 	 North-East Frontier Railway - 
.? c7 Maligaon, Guwahati - 781 011. 

• 	 Snir Divisional Railway Manager (P) 

	

0 	

0 	 -
k.. 1` :Lumding, District:- •Nagaon 

0 	 •' V 	Assam. 
•• 	 I 	0 	 -, 	 0 	 - 

• - 	 'By Mr.S.Sarma, Railway Standing counsel. 

* 	I 	 h 	ORDER 

11 	CHOWDFIURY 3 (V C 
- 	 0 	 ri 	: 	•- ' 	-. 	•,,-. 	• - 	- 	

0 	 0 	

0 

The applicants are 76 in' number-- who claimed that they. 

- 

0 

 - rendered services under the respondents as casual labourer 
0 	

and were subsequently retrenched. The applicants claimed 

0 

0 	that Railway Board introduced a -scheme for absorption of 

- such workers. The policy was introduced to absorb 	the 

0 	 casual labourers who were discharged before 1.1.1981 which 

0 

 includedopenline and project line casual labourers. These, 

	

0:0 	

0 	 Contd./5 
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aPPlicants claimed that they also moved the authorjt for 
.77 	

Providing the benefj.ts of the Railway 
BOard Circula)-  i9 But in the 	

Live Register 
prepared by the Cuthorit the name of the applicants were 

not Included. ACCording to tho applicants their Case was 

	

• 	 not Properly Considered 

2. The respondents in the written statement denied and 

	

• 	 dist
puted the claim of the applicants and submitted that 

these ap1iants submjttd represenj05 at a e1ated 

stage, therefore the authority did not consider it fitt0 

entertain their represenaj05. In the written statement the 

respondents submitted that the authority considerCd the 

cases of all the persons those who filed applications in 

time and pursuant thereto 194 nme of casual workers were 

registered. Since the applicants did not apply in time 

their case could not he considered 

3. We have heard Mr.S.Das 	learned counsel for the 
applicants and also Mr.S.Sarma learned Standing counsel for 

-- 	vh Railways. 

have given our anxious consideration on the 
	tter. 

\\ 

I
/ £ 	 SSUC 

raised in this app1icaj0 	
requires further I 

	

" 	

- 

of facts on verification of the records. •-•----. 

	

•• 	 // jrs,ner1ng the facts and circumstances of the case, we ar 
the

-..  

on cnat ends of justice wi)' be met, if a 

direction is issued to the applicants to 
	bmit Individual 

representations before the General Nanager (P)W.F.Railway, 

J'• j Maligaon, 
 Guwahati_ll. SAccordingly 	the applicants are 

-directed to submit ndjvidual representations before the 

aforesaid authority within a period of one month from the 

receipt of the order. If such applications are made, the 
1 	

authority shall Consider their case as per law and pass 

appropriate order.It is expected that the authority shal]. 

x 

Contd. // 6 
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'considcr it expcditOUlY and prefeJallY jiLhifl a erod of 

/ 	1. 
/1 six 	months 	from 	LUc 	reccipL 	

of 	the 	 'juc 

/1"• rcprcseflLatlofls 
SubjecL to the observat1O1S made abovc, the appliCa 10 

diposed of.  

H f 	
.'There shall, however, be no order as to costs. 

V 	. 
•\ 

5d/VICE-.CNAIR1AN 

J1', 1  Sd/ MFJrGE1 R (i) 

.s 

VY 
ccc 

_i 	, 
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FOM No 4 

(SEE RULE 42 ) 
CENTRAL ADtU NI sT RAT lyE T RII3UNAL 

CUWAHATI BEN: 

EET  

Original R1eC3ti0n  

Petition No: 	 / qO/ C) 2i 	cA 	i2 

(.fltC[IIpt potitiufl 
 

ReeV .1 pp1ecatioH No:  

,pplecant: 

j vocate for the .pplecantE:— 	• 

AO-Jcate for the ResfldafltS 

nm__- 

IA 	 . 	

'•. 	
. 	

:........ 

	

23.7.20°3 	preseflt 
rre Hoflble 
Chowdhury, VjCETCha1r 

The Hon'ble 
Administrative Membei.' 

have heard Mr Sarbe5 	D ~ 

for the appl 
learned counsel

Cfl 	who 

has prayed for correCtiOn of the 

.f 	
S 	 . 	

. 	 1 

typograPh 	errors in 
	SCrihing the 

- S ..   

- 	

names of some of the app1iCa
S

ts in 

	

0 A 140 of 2002 	
Nhiae typing th 

ordcr some typograPh 	
criers were 

I 	 crepe in 
like n Si No 8 he appl i 

• 	
. 	

l Sri Prem Lal is wrongly 
shOwn as S r i 

I 	 Prein Las. Simi.lariYt 
at Si3' thc 

app icant suijal Ohandra 	
ebnath IS 

	

• 	wrongly 	typed 	as 	Subha5t 	ChatLd 

Dehflath, so also the nafle o f th e 

L 	
applicant SantoO Dey. is wrongly hO 

as MinaSh Au j. at S1.iO.76 The 
father 

I 	
of SantOO Doy is ri.ghtl/. hoWfl as 

	

•Doy . 	 These 	are  

I 	
typogr0P1 errors and the namOS of 

aforCmdt0fbd 
applicLS requ3•tCS tO 

I 	 he cotreetC 	an 	stand 	correct0 
a 

 

COflt 

V1 



,. 	

..... 

Contd. 

23,7.2003 Applicant NosB, 73 and 7.6 shall now be 

read as Prem Lal, 	Subal Charidra 

Debnath and Santoo.Dey respectively. 

Similarly, intyping:he name of the 

learned counsel appear-flg for Lhe 

applicants was mistakenly described as 

Mr.Sarbanda DaS instead of 

Mr.SarheShwar DaS.. The 	same 	also 

stands corrected. 

The application is accordiflcJl'y 

allowed  

Sd/ V I C-E CHAIRciAN 

Sd/ MEMBER (A) 

bb 
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.:QuAuNr M 

NMI 
To, 

The General Manager, (P) 
N.U. Railway, 
Maligaon, Guwahati-ll' 

Ref. : 	Order dated 21.05.2003 passed by the Hon'ble 

Central 	Administrative 	Tribunal, 	Guwahati 

Bench.. 

Sub ; 	Absorption of Ex. Casual Labour. 

Sir, 

I have the honour to state the following 
- 

That .beig an Ex-Casual Labour under the 

Jurisdiction of Lumdnq Division of N.F. Railway, I 

applied for absorption' in regular post along with other 

similarly situated workers in terms of policy declared by 

the Govt. of India and Railway Board from time to time. 

But, my case was not considered at that time, though a 

group of workrs have been absorbed leaving aside my 

claim without showing any reason. 

That being aggrieved by the non consideration 

of my case, I have filed a case before the Central 

Administrative Tribunal, Guwahati Bench along with other 

similarly situated workers of Lumding Division. 

 That 	after 	hearing 	the 	case 	the 	Hon'ble 

Tribunal 	pas.ed an 	oder 	on 	21..05.2003. 

 That 	in 	toçnu3 	of 	the 	aforementioned 	order 	I am 

submitting this 	application 	for 	consideration 	of my case. 

The 	copy of 	Dicharge 	Certificate 	and 	a 	copy 	of the 

Contd P/2 



N 
Tribunal's order are enclosed herewith for your ready 

reference. 

1-lence, I hope that you would be 

kind enough to take appropriate 

step for m y  absorption in a 

substantive post according to 

t h e policy declared by the 

Railway Board and in terms of 

the order passed by the Uon'ble 

Tribunal and oblige. 

Thanking you. 

Enclo 

I. Copy of Discharge. 

Certificate. 

2. Copy of Tribunal's 

order dt.21.,5.03. 

Yours faithfully, 

Son of L 

P.O. 	/A/ 
AVs Dist. : 

Date :- 

Copy to :- 

The Divisional Manager, 

Luinding Division, N.F. Railway, 

Lumding for tavour of necessary action. 

* 	* 
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DOCUMENT NO. 

- 	 N.F.RAILWAY 

Office of the 
Divil. Rly. Manager (P). 

• 	 No. E/57/6/Pt.I(Ex-CL) 	 Dated : 25.02.04 

To 

Shri Sajal Kanti Dey, 
Santi Para (Naba Patty), 
Lümding-782447. 

Sub 	O.A. No. 140 of 2002 Before CAT/MLC in 
connection with your appeal dtd.15/16-06-2003 
is appended below. 

Ref : 	Your appeal dated 15/16-06-2003. 

The speaking orders passed by GM(P)/MLG in 

connection with OA No. 140 of 2002 before CA/TR/GHY Is 

appended below 

• 	-• 	 " Hon'b1e Tribunal in their order dtd. 21.5.03 

- 	directed 	the 	applicants 	to 	gubmit 	individual 

• representations before the authority within a period of 

one month from the receipt of the order. If such appli-

cations are made, the authority shall consider their 

case as per Law and pass appropriate order. Accordingly, 

the applicants have submitted their representation, 

• • 	 - 	which were received by the Office od 04.07.2003 

• 

	

	 • The undersigned has gone through the Hon 1 ble 

• CAT/Guwahati's order dtd. 21.5.03 and the representa-

tions in details submitted by the applicants. 

'• 
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It is ascertained from DRM(P)/LMG that the 

applications which were receivd from the discharged 

Casual Labour on or before 31.3.1987, were, scrutinized 

bya three member verification Committee and the name of 

194 Casual workers were included.in  the Supplementary 

Live Casual Labour register rejecting the fake and 

ineligible applications. 

• 	The applicants in the said CA did not submitted 

such application to register their names in the sub Live 

Casual Labour Register as per railway Board's instruc-

tions within the target dtd. 31.3.87. 

It is seen from the representations submitted by 

the applicants that they did not furnish' any documentary 

evidence to prove that they had submitted their 

applications to register their names in the 

supplementary Live Casual  Labour regis'er ,  in p(roper 

time. They also did not mention about the effect they 

made to xegister their names. V 

• 	Railway Board vide their letter. No.E(NG) II- 

78/CL/2 dtd. 4.3.1987 has given chance to the discharged 

Casual Labour to represent for registerirg their names 

in supplementary live casual Labour register on and 

• 	before 31.3.87  giving the detailed particulars such as 

date 	of 	birth, date of 	engagement, 	ed'ucational 

qualification, personal mark of identification with 

adequate documentary proof in this regard  along with a 



7 3  

attested copy of the Casual Labour card and any other 

proof of having worked as Casual Labour for verification 

of the grievances of the claim for consideration of 

regular absorption in due course. But the applicants did 

not do so to register their names at that time. As such 

at this distant date, it is quite.an  impossible task to 

verify the genuineness of their claim. 

In the circumstances mentioned above their claim 

cannot be maintained as per rules and Law." 

(Sd/-N.K.Sutradhar) 
25.2.04 • 	

APO/PC!Lumding, 
for Divil. Rly., Manager (P), 

• 	 N.F.Ràilway, Lumding. 

• 	 Copyto : 	 S  

GM(P)/MLG in reference to his letter No. E/70/ 
LC/NS/191/2002 dtd. 5.2.2004. 

(Sd/-N.K.Sutradhar) 
25.2.04 

APO/PC/Lumding, 
for Divil. Rly. Manager(P), 

• 	N.F.Railway, Lumding. 
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07 
Interpo1atd seniority list of Ex.CL/CPC of Open line and retrenched CL of Construction 
organization and CLJCPC worked under FCW (I(YW/PCW/LMG). Reference Dy. CPOflR/MLGs LJNo. 
PE/41JCL(E) dW. 9.6.98 and Dy. CPO/CON/MLGs D.O. 1/No. E/283/CON/CL(2) dtd. 29.5.98 and 
GM(P)/ MLG's 14No.E/41/ CL(E)PtII dt 8.12.98 and SENJFCW/MLG's I/No. W/FCS/MLG/E-

• 14(B)PU DID. 11.7.95. 

8/ Pathr' * Ingag. D*t. of D&t. of Dat. of 

- sirft 
arg. ng 

1 2 3 4 5 '6 7 8 
1 Najrul Thiam Najir PWI/N0G 29.6.59 29.6.77 26.5.83 2156 

Eu8sain. 

2 Padmeswar Earumath -do- 27.3.55 20.5.55 15.10.82 1608 
Patar. 'Patar. . . 

3 Sankar Roy Talabir Roy -do- 29.6.57 29.6.77 - 15.10.81 1568 

4 Binode G.C. Sarkar I/FCW/ - 3.6.74 16.10490 1359 
Behari LMG. 
Sarkar. 

5 Chandan S.N. -do- 16.5.77 20.10.86 1161. 
Mazuinder. Mazuinder 

6 Sureah Das Umesh Das PWI/NOG 29.9.49 29.6.81 7.8.84 1134 

7 	' Suku Rain P. R. ICW/FCW/ 10.8.83 17.10.90 1031 
Kalita. Kalita. LMG 

8 Dilip B. Saikia -do-- 28.5.83 17.10.90 1130 
Saikia. 

9 Suren Ch. H.C. -do- 29.5.83 17.10.90 1127 
Talukdar. Talukdar 

10 Guneswar N.C.Da. -do- 5.6.83 16.10.90 1124 
Das. 

11 Devakanta G.K.Das -do- 	, 10.6.83 18.10.90 1118 
. Das. 

12; Bon3jdhar K.R.Phukan -do- '  7.7.83 17.10.90 1101 
Phukan. 

13- Mias. Lilt W/o P. XEN/CON/ 21 1.62 9 11 82 31 7.85 1024 
• Sarania SRTT. 

. 
(S/C). 

14'. Jogen Ch. Danda Ram IW/FSW/ 25.5.84 18.10.90 1005 
-- Deka. Deka. LMG 

.15. Swapan Kt. B.P. Dey. -do- -. 12.5.84 17.10.90 998 
' Dey (No.3) 

16 	'Gopal S.C. 	. -do- 26.5.83 16.10.90 991 
• Acharjee. Acharjee 

17 Dhiraj Mahewar -do- 30.5.84 18.10.90 
Kuxnar. Kumar. 

18 chandra Kr. Sukumar PNX/NOG 28.5.60 15.10.78 18.4.81 912 
Sarkar. Sarkar 

19 Gun Mohan R.B.Mondal I-OW/FCW/ 27.6.75 20.10.91 861 
Manà1. ThIG 



(2) 

1 2 3 4 5 6 7 $ 
20, -Gopa1 ch. KC.Dutta 	- I0W/FW/ 22.5.85 18.10.90 837 

Datta. ,  1MG 

21 .Swapan Kr. M.K.Dey - -do- 17.8.78 20.10.85 776 
Dey. 	(No.1) 

22 Go].ap Das Rupran XBN/CON/ 1.1.62 28.9.83 13.10.85 775 
SRTT. 

23 'Kamal B. -do- 	. 1.1.57 30.9.83 13.10.85 774 
Khakiary 
(SI) - 

24 Dinéswar P. Gogoi I/LG 9.8.85 17.10.90 768 
Gogoi. 

25 Deban Daà Karman XEN/5TTi6.10.58 7.10.83 13.10.85 766 
(SC) 

26 Ananda flas Narayan -do- 16.12.64 12.10.83 15.1085 761 

27 	. Udai Doimary B. Dailnary -do- 1.7.56 17.10.83 13.10.85 756 
(SI) 

28 Birendra P.R.Kalita IOW/PcW/ 13.7.8f 16.10.90 600 
Kalita 	. 1MG 

29 Durganath S..K.Phulcan -do- 6.6.83 20.10.86 556 
Phukan . 

30 Ram chandra Radhika xNfcoN/ 3.4.64 12.5.82 . 31.10.83 538 
- CD 

31. Naren Ch. Kalicharan EWI/NOG 120.37 2.6.81 15.10.82 500 
Das Das 

32 Biahnupada Monoranjan -do- 2.11.58 2.6.81 15.10.82 500 
Das Das 

33 Ranjit Kr RuJnini Ch. -do-. 20.11.60 2.6.81 15.1082 500 
Dey Dey. 

34 Siblal t4akhan Lal IW/FcM/ 18.7.86 17.10.90 474 
Putatunda Putatunda LGM 

35.Suren Phu)can G.C. Phukan -do- . 25.5.84 19.10.86 444 

36 Bishnupada . Mahim PWI/R/ 24.10.81 31.3.83 443 
...Dey. . 	. 1MG 

37. AzImul flaque B.B.Eaque XEN/CCN/ 0  1.1.59 6.2.83 25.8.84 436 
SflTT. 8.10.84 31.10.85 

38 	iii Uttam. B.R.Bardhan IcW/FtW/ . - 24.5.83 18.10.85 435 
Bardhan 1MG 

39 Pratap Ch. S.C.Das -do- 25.5.83 25.5.86 431 
flas 	'. 

40 Cheni Ram. Kuhiram XEN/C1N/ 25.6.62 4.10.84 . 13.10.85 404 
Basurnatary . 	. 	. SflTT . . - 

41 7  Suren Bora Nandeswar 	. -do- 30.7.59 8.10.84 	113.10.85 400 



(3) 

1 2 3 4 0 	5 6 7 8 
42 Harewar Posuram -do- 17.10.63 11.10.84 31.10.85 396 

Basumatary 
(ST) 

43 IDipak Barua S. Barua IOW/FCW/ 12.6.84 20.10.86 390 
IJt4G 

44 Parirnal. B.K. -do- 14.6.81 20.10.86 361 
Acharjee. Acharjee. 

45 Ram Bahadur R.S.Vaujal -do- 26.7.83 18.10.85 378 
Vaujal. 

46 Subha3h Ch. Prafulla IOW/MBG. 1.1.53 1.1.77 15.5.83 362 
Daa. Kr. 	baa.. 

47 Bhupèn - XEN/C0N/ 30.9.62 2.11.84 30.9.85 333 
Bhuyan. SBT 

48 Biren Barua liemdhar -do- 20.7.63 2.11.84 30.9.85 333 

49 Prabnam Ghana -do- 31;10.66 2.11.84 30.9.85 333 
Bhuyan.., Bhuyan 

50 Bhogeawar Khageswar -do- 9.6.60 5.11.84 30.9.85 330 
Bora 

51 Mitin Sana Dhirendra -do- 9.11.62 6.11.84 30.9.85 3' 

52 Dulal M.K.Mahánta -do- 31.12.59 14.11.84 30.9.85 322 
Mahanta 

53 Siahir Kr. Kobinda XEN/CON/ 31.7.64 14.11.84 30.9.85 321 
Singh SETT.. 

54 DebO Xanta Rabiman -do- 30.6.60 10.10.84 31.7.85 295 
Rajkhowa. Rajkhowa 

55. Puspa Kanta Puniram -do- 30.6.60 10.10.84 31.7.85 295 
Bora. 	0 

56 Dimbe8war Rudra Kumar -do- 1.3.65 10.10.84 31.7.85 295, 
Bazarika. Hazari'ka. 

57 RanjanKumar Biyararn -do- 31.5.62 11.10.84 31.7.85 294 
Bhuyan. 

58 Ajit Gogoi chandra -do- 	. 1.4.60 12.10.84 31.7.85 295, 

59 Chandrajit -do- 31.5.65 19.10.84 31.7.85 266 I Nintyananda 'Zayan.  

.60 , Prafulla Sewram. Y.ENICON/ 8.1.61 20.10.84 31.7.85 285 
Kalita. SHTT. 

61 Swapan Kr. Ananta Kr. N/C/CD' 16.6.59 10.7.81 5.4.82 272 
baa. Daa.  

62 Biren Das Phanidhar XEN/C/ 26.5.64 4.10.94 31.8.85 272 
(SC) 	. 	' SEfl. 1.5.85 31.7.85 

63 Naren Bora, 	, Sonáram. -do- 1.4.55 3.11.84 31.7.85 271 

64 Puahoa 	' 	" adma -do- 1.2.63 4.11.04. 31.7.85 270 
Barthakur. 	. . 
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65 Mahendra Bhadram -do- 1.1.61 5.11.84 31.7.85 269 

'BOra 

66 Pradip Bora Niron Ch. -do-- 28.8.63 5.11.84 31.7.85 269 
Bora. 

67 Tarun Bora Priyaram j-do- 	. 1.3.64 5.11.84 31.7.85 269 

68 UttarnDaa Tikhar -do- 1611.64 5.11.84 31.7.85 269 
(SC). 

69 Bhudneswar Dimbeswar. -do- 	. 1.4.65 5.11.84 31.7.85 269 
Bora 

70 Nabá Krishna Lilaram -do- 3.357 5.11.84 31.7.85 269 
Manta 

71 Nakul Ch. Tarun ch. -do- 7.3.61 19.1.84 13.10.85 268 
Das. Das. 

72 Miss. Jinu Dimbeswar -do- 1.4.65 910.84 31.3.85 267: 
Bora 1.6.84 31.7.85 

73 Kaliram Khomen -do- 9.3.60 14.11.84 31.7.85 260 
- Bhuyan 

74 Manik S. Bazarika -do- 31.7.66 14.11.84 31.7.85 260 
Bazarika . 

75 Bidhan Gita -do- 21.3.62 16.11.84 31.7.85 257 
Rajkhowa flazarika - 

76 Manik Aghono -do- 31.12.58 19.10.84 31.3.85 255 
Saikia . 1.5.85 31.7.85 

77 Sachindra S.N.Sarma IOW/FcW/ . 28.5.81 20.10.86 .255 
nath Sarma I.MG 

78 Na].ján'Rava Pathuram XEN/C-J/ 30.9.61 26.10.84 1.7.86 249 
MLG. 

79 Ajit Khargewar XEN/SETT 1.1.60 26.11.84 31.7.85 248' 
Eazarika 	. 

.80 lawarwar Bhogeswar -do- 5.6.65 26.11.84 31.7.85 249 
Bora . 

81 Pradip 	. Daijalal XEN/CON/ 13.1.59 28.11.84 31.7.85 .245 
Kr.Singh GS/MJIG. 
(0BC) 

.82 Noren Bora. Mahendra KEN/CON! 4.2.62 2.11.84 31.3.85 242 
SETI. . 1.5.85 31.7.85 

83 Pradip Karnal Nt. -do- 6.2.63 2.11.84 31.8.85 241 
Saikia . 2.5.85 31.7.85 . , 

4 Krishna Kr. Jatindra KEN/CON, 19.1061 5.11.84 1.7.85 	. 239 
1.' Singh 	. CJ/ME.G. 

.85 Sarniran Ch. Satish Ch. XEN/cJN/ 13.1.58 . 5.11.84 30.6.85 236 
Roy 	(SC) Roy. CJ/tG. . 

86 Mani Ram MatiJal IQW/IILG. 16.1.55 16.1.77 24.6.3 231 
!, Paa. 	' Panika. . . 
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87 Monoj Rava Metor XEN/CON/ 14.1.60 12.11.84 1.7.85 232 

(ST) GJ/MLG. 

88; Sankar. B.C.Debnath -do- 27.12.65 12.11.84 1.7.85 232 
• Debnath 	: 

89 Ratul ch. Sukendar -do- 3.1.62 30.11.84 17.7.85 230 
• Dey 

90 Tarini Das Lakhiram -do- 30.7.61 1.12.84 17.785 229 

91 Nabe8h Rava Pratap Rava -do- 24.3.55 17.11.84 1.7.85 227 
(ST) 

92 Md. Faizur Jafar Au. -do- 13.12.59 4.12.84 17.7.85 226 
Rahman.  

93 Dilip Ratheswar -do-- 4.8.64 1.12.84 1.7.85 213 
Chowdhury 

94 Anil Ch. Das Upendra PWI/B./ 26.6.55 27.9.81 26.4.92 212 
Ii4G 

95. Ratan Kr. Gunandra PWI/BXP 16.3.58 27.7.83 26.2.84 209 
Dey 

96 Shantoo Upendra PI/r14R 4.3.56 25.6.77 15.7.81 208 
Malakar Malakar.  

97 	
•• 

Purnadas Kuarsingh -do- 4.10.57 25.6.77 15.7.81 208 
Panica Das Panica - 

98 5Xamalä Kt. - XEN/CJN/ 1.12.62 16.1.85 31.7.85 197 
Saikia SRTT. 

99 flareawar Das Ananda Ram -do- .8.4.62 18.8.85 31.7.85 195 

100 Prabin Rem Kt. -do- 24.1.60 5.11.84 13.5.85 190 
Barkakati Barkakati 

. 

101 Lakheswar Bhumidhar -do- 	• 31.7.62 1.12.85 31.7.85 182 
.Nath - S 

102 .Dwijendra Nabin Ch. 	• XEN/CON/ 31.6.59 1.1.83 30.5.83 181 
Mohan Deka Deka. CD 

103 Anil Seal H.C. Seal. IOW/FCW/ 13.7.86 16.10.90 181 
- LMG  

104 Vhimal P. Upadhya XEN/CON/ 1.1.57 9.10.84 31.3.85 174 
Upadhya . SBTT.. 

105 S.S. S. XF.N/CON/ 24.12.60 8.1.85 30.6.85 170 
Purkayastha Purkayastha G-I. . 

-10. Paresh Ch. Jatindra -do- 	. 31.4.60 9.1.85 1.7.85 174 
• Kumar. Kumar. 

107 . Lakhinarayan Nandi Ram XZN/CON/ 25.11.62 9.10.84 31.3.85 174 
Bora. Bora SETT. . 

108 •Bireri ch. Pratap Das XEN/cON/ 1.1.63 .9.1.85 30.6.85 173 
Das 	. CS 

109.: NilmaniBora flangsadhar XEN/CON/ 29.9.59 11.10.84 31.3.85 172 
• Bora SliTT 
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110 Padma Kt. Sibeswar -do- 1..61 11.10.84 31.3.85 172 

Sarrna. Sarma. - 

111: Khargewar Anth Barman S  XEN/0N/ 15.1 11.1.85 1.7.85 172 
Barman 	: : P 

112. Jogesh ch. Sandi Rm XEN/CON/ 31.8.60 11.1.85 1.7.85 172 
Das Das. GJ. 

113 .Basheb ch. Lohit -do- 13.12.60 11.1.85 30.6.85 : 172 
Thakuria. Thakuria. / 

114 Sarhirn Nath Krishna -do-• 13.12.60 11.1.85 30.6.85 17 
Dash Das. - 

115 Jiban Ch. Dhirendra IOW/MBG. 25.4.51 25.4.69 15.8.83 170 
Dey Ch. Dey. 

116 AjIt Monorarn 	' PWI/N0G 1.1.69 27.4.81 14.10.81 170 
Bhowmick; Bhowmick. . . 

117 Dipak Ch. GajenDas. XEN70N/ 9.2.61 16.2.85 31.7.85 166 
Das. SHTT 

118 Niren Pitainbar XEN/coN/ 21.8.63 16.2.85 31.7.85 -16 
Kalita. Kalita. SRTT 

119 Biswanath Tapasi Ram PWI/W0G 6.1.61 16.5.82 15.1082 152 
Chakraborty. Chakraborty 

120 Kamandi Rava Nani Rava XEN/cON/ 6.3.55 22.85 1.7.85 152 
• (ST) 	. 	 . SRTT. 

121: Jiban Lal Mohan PWI/LPG 6.11.58 19.5.83 16.10.83 151 
Sutradhar. 

122, Golap Ch. Tularam XEN/CON/ 30.11.60 15.11.84 14.4.85 151 
• Nath. - Näth SUIT 

123- Pariinal N.Biswas -do- 31.4.58 6.11.84 31.3.85 147 
Biawas (Sc) . 

124 Laxrnan Thapa, RB.Thapa IOW/CW/ 26.5.83 20.10.83 147 
114G. 

125 Maya S.C. -do- 27.5.83 20.10.83 147 
•- -Pasulate Pasulate 

p 	. . 

1264 Ram Ranjan S.R. -do- 29.5.83 20.10.83 146 
Acharjee. Acharjee. 

127 thandra Katu J. !adav. -do- 28.5.83 	- 20.10.83 146 
'Jadav 

- 

128 Rama Kr. 	., 	 - B.N. N/c0N/ 3.2.57 13.2.85 1.7.85 140 
Charasia Charasia. GJ 

129 Lakhi Pada Owram Bora XPN/CONI 11.11.61 15.11.84 1.4.85 138 
Bóra . SUIT  

130 Bioy S.B IOW/FcW/ 23.6.83 8.6.84 136 
Krishna .Majumdar LMG 
Maju1Ter . 

131 .  Basánta - N.K. Das -do- .6.73 20.10.83 136 
Kanti .Das . 	. . 

, 	, - 
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132 Swapan Kr. Motilal Das PWI/NOG 1.1.60 .6.81 15.10.61 135 
Das. 

133 Ananta H.B. Chetri IOW/FcW/ 9.683 20.10.83 134 
Beari LMG 
Chetri ' 

134 Adhir Da3, N.C. Da3 -do- 9.6.83 19.10.86 133 

135 Surjamani D. Swain KEN/CON! 25.2.85 1.7.85 127 
Säin GJ 

136 Abhijit S.K. Gupta IOW/FCW/ 16.6683 20.10.83 127 
Gupta LMG 

137 Rabi Malakar P.K.Malakar -do- 16.7.86 7.7.89 127 

138 Upen Mahanta Deba Kt. KEN/cON! 31.12.60 30.11.84 1.4.85 125 
Mahanta. SHuT 

139 Bhabeswar L. Talukdar I0W/FW/ 20.6.86 17.10.86 120 
Talukdar LMG 

140 Ashis 	. G.K. 10W/T/ 1.11.60 24.1.83 15.5.83 112 
Chakraborty Chakxaborty TEG 	' 

141 Sukhendra Rare I0W/I'G 21.2.58 2.8.77 15.8.83 110 
Das Krishna Das 

142 Dipak Prasad N. Prasad I0W/W/ '  3.7.86 20.10.86 110 
LMG 

143 Bimal Basak S. Basak -do- 9.7.86 20.10.86' 104 

144 N.N.Deka G.C. Deka -do- 11.7.86 20.10.86 102 

145., Pijush Kanti S.C.Nag. -do- 12.7.86 20.10.86 102 
Nag. 

146 Subrata Kr'. K.C. Deb. -do- :12786 20.10.86 101 
Deb 

147 Sambhu R.B.Mahato IOW/FCW/ 16.1.86 20.10.86 98 
Mahato LMG 

148 Puma Kt. Phatic Ch. KEN/CON! 14.1.85 14.4.85 91 
Bora. Bora. SHuT 

'149 Gopa]. Ch. Puhiram -do- 31.9.60 14.8.85 14.4.85 91 
Barua Barua 

150 flara Kanta Kaliram -do- 31.165 14.1.85 14.4.85 91 
- Saikia 

151 Bala Krishna Sekh PWI/NOG 1.12.55 26.7.81 15.10.81 81 
T}apa. Bahadur 

Thapa. 

152 Swapan NaniGopal -do- 16.6.56 27.7.82 15.10.82 80 
Sarkar Sarkar. 

153 Jatindra Das Jamini IOW/MBG. 2.9.77 15.5.83 71 
• Mohan Das. 

154 Sambu Satish PWI/BXP 1.6.2.50 7 3 83 16 5 83 71 
Majumdar 
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155 Kandra Mura Matha -do- 16.1L42 8.3.83 16.6.83 70 

156. Nanda Kurmi Kadhura -do- 15.10.44 8.3.83 16.5.83 70 

157 Monorajna 
Da 

Paynee PWI/BXP 17.3148 8.3.83 16.5.83 70 

158 Krishna 
Choudhury. 

Kanti -do- 16..11.48 8.383 16.5.83 70 

159 Petoo Phukan Tahiram -do- 16.2. 150 8.3.83 16.5.83 70 

160 RamsbIt Roy Dhanu Roy XEN/CON/ 
SHuT. 

25.5.64 25.5.85 31.7.85 
- 

68 

161 Sarbananda 
RajbanTgshi 

B. 
Rajbanshi 

IOW/FCW/ 
LMG 

1 8.6.83 9.8.83 63 

162 Swapan Dey Girish Dey IOWIMBG 21.8.82 15.10.82 56 

163 
• 

Làlit Ch. 
Barman. 

Laloo Ram 	. 
Barman. 

PIW/NOG 
. 

' 29.8.81 15.10.81 47 	- 

164 Mis. P. 
Rahaman 

- 	 I 
- 

:. 
13.2.85 31.3.85 47 

165 
• 

Ratncswar.--. 
Chowdhury. 

G. 
Chowdhury 

IOW/PCW/ 
LMG 

11.6.83 25.7.83 45 

167 Satya Pada 
Dhar.' 	• 

Ramani 
Mohan Dhar. 

I0W/MBG 1.10.59 8.7.83-. 15.8.83 39 

168 Mahesh Ch. 
Das. 	. 

T.R.Das. IOW/FCW/ 
LMG  

I 14.6.83 4.7.83 	1.21 

Sd/- Illegible, 
- 25.3.99 

- 	 - 	for DRM(P)/LMG. 

,•- 	 - 	 - 	 . 	 I 

• 	List- of Retrenched sidlied Casual Labour. 

1 Bahadur R.-X. Patar XEM/cMI/ 22.2.83 5.10.85 945 
Patar (ST)  SBTP.  

2 Miss. Lina Phatik -do- 16.6.84- 30.9.85 318 
Mahanta Mahanta. . 	 . - 

3 Kamal Ch. P.R. Bora -do- 14.3.83 . 10.7.85 793 
Bora. - - 

4 	- Suren- Saikiä T. Saikia -do- 1.10.83 5.10.85 764 
5- Dipankar B. Goswami -do- 8.10.84 30.9.85 356 

Goswami  
6 Pitimbar B. K. -do- 14.10.83 30.9.85 344 

Goswami Goswami.  

Sd/-Illegible, 
25.3.99 

for DPM(P)/LMG. 

I. 	- 
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( Typed copy oC Bge 84 ) 

The Sr. Divisional Personal Officer, 
N.F.Railway, Lumding. 

Sub 	:— Appointment of discharged Casual Labour. 

Sir, 

With due respect & humble submission I beg to 

state that in .... understood from reliable source that 

Inchrge C/Khalasi are being recruited shortly. 

That Sir to mention that I worked as C/Khalasi 

from 19.9.81 to 31.3.84 under 10W/Lower Haf long which 

may kindly be verified from the service book for Casual 

Labour issued in my favour. 

Sir, it will not be out of place to mention 

that my father Tulshi Charan Das, Retth Gunner expired 

in 1985 leaving 7 members depending only on Family 

pension. In one word we are starving for want of employ-

ment. 

In view of the above circumstances I would 

request your goodseif to kindly consider my case f a-

vourably and appoint me in any category for which act of 

your kindness I shall remain ever grateful to you. 

Yours faithfully, 

Sd/-Sri Kanti Kr. Das, 
C/o Sri Karnakhya Deb Roy, 

U/No 38D/(A) Lc'co Colony, 
- Dated, Lumding, 	P.O. Lumding, Dist-Nagac'n,Assam. 
the 16.3.1987. 
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To 

iDVS1Oflj Uaily Manaqr(p) 
hilWay/uiiidjn 

UbLp1oyaent of dI.scharqed CASHUAL,LABOUR, 

'th Quo 
ro&pcct,& humble bubmiBsionI beg tO ttu 

tL 	j ufluur 	ir 	rci 	ource,tht 
arc being rcrujted shortly, 

brj to mcr4tjon that I worked5 C/Kh3lazj:rOrfl 

1 1G.u1 t0 3103.U2 under IOW/[,or Haflon wh may 
r1Uly be vri1ed Lrorn t h e sryjc book or cau 

	Lur .isue in py favQur, 

t g it Will flat .b out Of 1)1C to mention that my 
lhi 
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In view of L ,110  tIbOW circumstat-IC Ls  I would rQco5t 'cu. 
cozf t 'i'4iy consjdr my case f11ourab1y 3nd appoifit 

. 	r4y Catoqory icr which rt of your ki ric1n 	I ch 
to. you. 

The 

I 

Yours f1thfuiy, 

(SRI IKANTI KUM1R DAC) 

.C/o:rj YkhyaD.-or 
W/u 	/u ( A) L oco co lory 
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• ( Type copy of Pè 187 .) 

To 

The Divisional Railway Manager (P), 
N. F. Raulway/Lumding. 

Sub 	•- 	mpIc'yment of discharged Casual Labour. 

Sir, 

With due respect & humble submission I beg to 

state that is understood from reliable source that 

Discharged C/Khalasi are being recruited shortly. 

Now, 1 beg to mention that I worked as C/Khalasi 

from 19.6.81 to 31.3.82 under 10W/Lower Haficing which 

may kindly be verified from the service book for casual 

Labour issued in myfavour. . 

Sir, it will not be out of place to mentiofl that 

• 	 my father Tulsi Charan Das, Retd. Gunner expired in 199 

having 7 members depending only on family pension. In 

• 	 one wi:'rd and we are starving for want of employment. 

• 	 in view of the above . circumstances I wt:uld 

request your kindseif to kindly consider my case fa- 

vourably and appoint me in any category. for which act of 

your kindness I shall remain ever grateful to you. 	
• 

• 	• 	 • • 	Vours faithfully, 

Dated,Lumding 	 ( Sri Kanti Kumar Das ) 	• 
the 10.11.89 	 C/o Sri. Kamakhya Debroy, 

• 	 W/No. 38D/(A) Loco colony, 
• 	 • 	P.O.. Lumding,Dist-Nagaon(tssam) 
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( Typed copy rot ?áge 89 
) 

To 

The Sr. Divisional Personal Officer, 
N.E. Railway, Lumding. 

Sir, 	 - 

Sub :- Prayer for appc'&ntment as Ex-Casual Labour. 

I beg to lay before you the following few lines 

for yciur sympathetic consideration and necessary action 

• 	 please. 

That Sir, I wOrked as Casual Labour from 19.6.81 

to 31.3.82 under 10W/Lower Haflong. Copy of the dis-

charged certificate enclosed herewith. 

• 	 Thereafter I submitted several applications to yoi 

for my appointment in any category in Group 'D' but no 

taken uptil now for my appointment. The 

thon WrO/LMC cv;ured me I would be called for proper 

• 	 screening, but I had not been called until now. 

Therefore, you will kindly look into the matter 

• sympathetically and kindly arrange to. appoint me in any 

category in Clas-IV group so that myself and my family 

members may live pea':efully and thereby oblige. 

• 	 Date 	One. 

Yours faithfully, 
Date 	1.10.98 	• 	 Sd/-Sri Kanti Das 

C Sri I(anti Das ) 
Address : C/c. Sri Kamakhya Debrc.y, 

• 	 Or. No. 38CL(A), 
1_cu::o Colony, Dist-Nagac'n, 

- 	 Assam. 

• 	 Copy. to DEM/LMG, Sr. DEE/LMI3 for kind information and 

necessary action please. 

Sd/- Kanti Das, 
Address 	C/c. Sri Kamakhya Debroy, 

- Or. No. 38L.(A) ,Lc':o Colony, Lumding. 

cJ 
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Typed copy of Page 90 

To 

The Divisional Personal Officer, 
N.F.Railway, Lumding. 

Sub - Prayer fórappointment as 	--CasLIal Labour. 

I beg to lay before you the foilowing few lines 

for your sympathetic cc'nsideratic'nand necessary action 

please. 

That Sir, I worked as Casual Labour from 19.6.81 

a 
	 to 313.92 under 10W/Lower Hafl':'ng 	C.:.py of the dis- 

charged certificate enclosed herewith. 

Thereafter I submitted sevealappliu:ations to ou 

for my appointment in any cateory in Group 'D' but no 

action has been taken upti I no ,for my appointment. The 

then WPO/LMG assured me I would -be called for proper 

scree1ing, but I had not been calleduptil now. 

therefore, you will kindly look into the matter 

sympathetically and kindly arrange to appoint me in any 

category in Class-IV group on that myself and my family 

members may live peacefully and thereby oblige. 

Yours faithfully, 
Date 	05.3.99 	 Sd!-. Kanti Das. 

• 	 Name : ( Sri Kanti Das : 
Address 	: C/c. SriKamakhya Debroy, 

Ors. No. 38L(A),Lctcc. colony, 

- 	 - 	Lumding,Dist-Naga.:.n, (Assam) 

Copy to DHM/LMI3, Sr. DAIJ/LMG - for kind information and 

necessry action please 	 S  - 

Kanti -Das,. 
Name : 	SriKanti Dais, 
Address 	C/o Sri Kamakhya Dais, 

Q.rs. No. 38L(A), Lc.cc' colony, 
Lumding, 
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• 	
Frcm &' jatirdra Mohan Dey 

(Record Sorter) 
D1M(P)'s office, 

TO • N.?. R1y,Lurwiing. 
The Divi. Railway Manager 
N.?. Railway ,Luming. 

Sir, 

Sub s- Prayerfor appointment of my son 
art Sajal Knti Dey. 

• •••G 

With due reSpect aril humble submission I beg 
to lay. before you t h e .followin; grievanceE for your kiñ 
cons1dration and sympathetic orders please. 

That Sir g  I am a poor employee working u.der 
Sr.DPt/LMG in the capacity of a Recor1 Sortor. Now I cm 
going to retire from service w.e.f, 11279 after giving 
23 yrs. of s€rvice to the administration very faithfully 
ani sincerety, But now the qution arises how I shari. 
maintain my family consistIng 8 membrs after ray rettre 
ment. I. cannot f irri out any ay that can help me to maiü 
tain my fimily after my retirement.  So getting no other 
alternative, I am compollad to remember your kines to 
help rae in the hard-days of life. That SLr, I have son 
who is a student of class L If your horur is so k1tA  
enough to providemy son with 8 job in class IV category 
I shall be able to save my family with his help. 

So considering the above I pray ani hope that.. 
you will kinfl.y help me by providing a job to my son 
Sr Sajal Kanti )ey Tor which ct of kindness I shall be 
obliged. 

)ated,Luring 	 Yours faithfully 
21st July ,1979 	 - 

Jtirrfra Mohan Dey ) • 
flecor-j Sorter 

TT Section 
UrYI r 

' $ 
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To 
The sr. Divi3iorjl !erorl Of ficerQ  

Railwy0  Lwtdiflgo C~ - . 

SirQ  

krjcr for appointment &a 

I beg to lay before you the fo11owin'j few .les for 
your y;.tht1c consideration and necessary actiofl p2ease 

That ir I worked as Casual Labour trom 
under .S 2r T 	COPY ot the discrgod certtL t'l IIM.Wu  
h&r&ith, 

Thezctc: I zlibmitted 5vcral applicati6ns to. •yu for 
MY point 	.C4 any ct'ory in (ru 'D' but to action has 
been taken up;il now for my appointment, The then ))/I4G assur ed 
me I would be call& for p roper acroening, but 1 had not been 
call& uptil nowi 

r,err forr ,, you will kinüly luo)c Into the metter OyMpathe 
ttcj1y and kindly arrauge to appoit e in any ctoy in 

• C3assIV group so that rny.lf and W.family ,.MOWC4~3­, Fay iie 
peeefliy rjad thereby oblige. 

$ $ 	 bus 4thl1y 

. a 	
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M H 
Copy LO rr.Vr,yG, 5rb DiN,'LtZ 	 inform4tidit OAd  
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Tbp. Mvtona1 Ratiway Mnaqer (P) 0  

LU'DING 
Dit, Nagn 0 (i js ,), 

Sub 	Praj- r tor reengagrmert 02 Casua. iabour. 
141 .ttra*w sSt*,>a, .0 

i... t4y 	 dtcc 	,'C.3/l)9 S1.1b.ttéi 	fO 
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fr ...... ...,.v, 	
. S .'' -t 	• 	aIt°st•t, ,,_ 

Oflbi 	. itt , 
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Thz 	i , 	cbi '13n :rd hcwith (Xerox) 
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4th Al ))  & duly cetved by your cood oft on 26/034999 (Xerox 

n17.'3 u1 	C4D(i 

xcx) 	'oc.l oservice. as Casual 
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with 	 c • 	rç 	 cic 	hir'jth for your ldnd 
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Yours f ai.thfui1y 
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IN THE CEN1RL cDMINISTRATIVE TRIBUN(L 

GtWAHirI EENCH 

O.A.NO 227/04 

Sri 	K 	, i)as 	oI1't.e.s 

Union Of India & ors. 

IN THE MATTER OF: 

Written Statement filed by the 

respondents 

rht a copy of the O.A has been served on the 

respondents and the respc:ndents have gone through the copy 

of the O.A filed by the applicants and have understood the 

contents thereof. 

That save and except the statements whic:h are 

specifically admi ;ted hereinbelow, other statements made in 

the O.A a r e c::ategoric:ally denied Further the statements 

wh icli are borne on records are also denied and the applicant 

is put to the strictest proof thereof .  

 That before dealing with the various 	contentions 

made 	in the OA the deponent begs 	to 	place 	the 	brief 

history of 	the case as follows; 

11 
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BRIEF HISTORY OF THE C(SE: c 

The Case No.(JA/227/04 has been filed by Shri 

<:Das and others-VS- tJOI and others before the Hon 'hie 

Tribunal. Most of the appli, cants in this OA earlier filed a 

case No14/2002 before the said Tribunal. The SubJect 

matter of the case and the relief sought by the applicants 

in the both the DA are same 

The Honbie Tribunal disposed of the earlier case 

NoOA/14/32 on 21.5.03, with a direction to the applicants 

to submit individual representations before the General 

Manager (P)/N.F.Raiiway/Malicjaon within a period of one 

month from the T'ece.pt of the order and the Rly.Authority to 

consider their case as per law and to pass appropriate order' 

preferably within a period of six months from the receipt of 

the individual representation. In compliance with the 

F"on '.hie 	Tribunal s 	above 	order 	the 	individual 

representations were disposed of by GM(P) /Mal igaon with a 

speaking order which was communicated to the applicants vide 

DRN1(P)/L11Gs letter No.E/57//Pt.i (ES-CL) dated 25.24 

Photo copy of one such letter is enclosed herewith). It may 

further be pointed out that the applicants No.2 22 & 23 in 

the present OA were ntt he app]. icants in ear]. icr DA 

NO. 140/02. 

4. That 	the answering respondents beg : 0 state 	that 

since 	the issue 	as well as the controversy relates to 	the 

present OA 	as 	well as the OA No 140/02 are 	same it 	is 

prayed that the records of the O.A No 140/02 may be 
cal led 

for 	and the answering respondents for the sake 	
of 

2 

brevity 



3 

begs to relay and refer i.tpon those statements at the time of 	
ZE 

• 	hearing of the caseS 

A copy of the said written statement 

- 	 is annexed herewith and marked as 

ANNEXURE-" 1 

That the answering respondents beg to rely and 

refer upon relevant fac:ts as well as case laws at the time 

of hearing of the case 

That the answering respondents beg to state that 

the other statements made in the QA are categorically denied 

and if required they may be allowed to file detailed pars-

wise rep 1 y 

7 	 That the answering respondents beg to raise the 

preliminary objection regarding inaintainabi lity of the OA 

The • OA is hopelessly barred by limitation and there is no 

cause of action as such to agitate the :matter. As per the 

direc:tion of the Hon ble Tribunal the snsering respondents 

verified each and every case and verified the relevant 

records and connected -ft ies and after such verification the 

concerned authority rejected their cases It is pertinent to 

mention here that at the relevant point of time (i e, on or 

before 31 3S7) casual workers submitted their service 

particulars but the present app], ic::ants did not do so Basing 

on the said part icul ars about 200 casual workers have been 

reqularised Apart from that the aforesaid chance of 

submission of records was an one time rd axat ion giving aide 

puhlication 	where as the app]. icants 'fai led to avail the 

same 	The app] icants immediately even thereafter never 

• 	 :3 

I- 



• 
acitated the matter in time It was only in the year 2002 

the applicants wanted to raise the issue by way of f:i 1 inq OA 

no 140/02 and the Hon 'ble Tribunal rightly remanded that 

matter for reconsideration if there is any scope of such . • 
• 

consideration 	After evaluation of the r'ecords available, 

and/or supplied by the some of the applicants, 	the 

c:oncerned author:jty has rejected theIr case 

The a:nswerinc.i respondents bec to state that in view 

of the aforesaid facts and circumstances prays before the 

Honhle Tribunal that the OA may be dismissed with costs 

4 
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V E R I F I C A I 1 0 N 

I Shri 	 nM aged about 

years, sc:r of 	
resident 

of 	nn 	 fin K fin tjflfl 	ptdNflflKK flCfi 	 nfl *)U!I 1K nfl fin 

presently work i no as ArT trL r4rc4 	K(K\ 

NfiFK Railway, 	do hereby verify and state that 	the 

statement made in paranraphs 	 K 

are true to my kno ledge and those made in p a ragraphbeiflg 

matters of records are true to my information derived 

therefrom, which I believe to he true and the rest of my 

humbie submissions before this Hon 'ble Tribunal I am also 

authorised and competent to sign this verification on behalf 

of all the Resriondents., 

And I sign this verification on this 	.th day 

of 	 2kø4fi 

D e pc 

. T• f' 

. fd ft 
givisional PerOOflt 

N. F. RIy.. 	4hJ 

I 

-I 
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BEFORE. THE CENTRAL ADMINI6TRATIVE TRIBUNAL 

	

• 	UWAHTI BENCH 
7. 

.1 

1•< •i,  Shri K.K* DAS  

	

/ 	. 
. - 4 	p,4jor.. 

4 	I 

	

• 	
Uion - 	India & Ore. 

. . . . 	 • Re.pc'ndnt. 

ThM tho re onc1nt have received th copy of 1 	OA ftld 

b th. ppI.icrit,nd vecir through the same Save and €xcept 

	

•.th 	mrt which ire not pcii11y admitted hreln below, 

	

ay be trted 	total denial The statements . which a re 

not borne out of recordG are deriia, and tho applicant 
is put to 

thc 	tric ?* proof theroof .  

2 	That the ritwering repondent it€nd of r lying to e a c h 

pragrph of theDA be to filt 	conwlidted ep1y fitly On 

	

rtul ovpert and 	condly o n thL point of lw whith 
11 

foil ow 	 • 
(7 

	

• • 0 . 	 • 

That the Ri1way Board vide lettcr No. E (NG)XI-Th/CLf ~ do4 

87 iuod an intructirn to P -v C)V A- de an opPcirtunity 

fl o 	casual Labour and open lnie cuai workcr 

I - 1 • 1 ) for want of work or due to camp let ion of work and 

not reengaged there fter4 The 	 2 . 

tt ure and to that effect applic a tions frofn such caul 

w'rkcr 	were invited within a stipulated time frame i e 	wi thin 

L . 	 - 	 .• -• 	 •.••. -". 	 • 	 - 
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I 

4 

7 	

/ 

J1 37 for con dg 
lfl( ltrn of there rrn 	n t plf, 1 

Lhoregister o 	prpp-r scl- eening could be done fort 
1,7 	

ion.  

	

Accorc$inciy 	vj01 	rot 	weris uei 	by 	t;he 
corerrsauthorlby.and in 	

to such rotlf atin 	good niunbr of 	 were 	e.jy md wl thin t hL,  torctrtd 	pep hr 	 Y143 	Tho 	pp1i ttov wro 	rvIt 	d by  
VPrifjratj 	

ncJ th fl?me 	t 14 
Wokr we' in udpcj in 	iiv 	9iter YC, ctin0 th fk 	nd \Ck

Th€ prcowirni, aWicantmrIver 
/ 	

;pp 
 

tinnsh i f) tie tret 
thf - 	thjr 	

nt :on 	rc by 	the 	i d 
vy ficj0 	committee into th 	1 iv 	rete 	 the 

by the applicants revj tt)EA fact that I 

ii 	 200 
they S Ub m,  i t t L,  d rcprQ pj 	 iv 	iuch :on th t I on 	ince 	e 	Way i3oArcj h,ve not 	 a ny 

vepect of 	 af j 	dtp th 	qut ion Z ori def itthe cimsosi 	 th Fppj i i:n 	 no 	I 	Lindc?r 

peck of th Matter the CA drv 	to b 
w F c o t 

L:opi ev of 	 otder 	da?d 	133. 

noj1 	the Railway 	oardr 	lett 
dated 	3.O7 	2237 	floj C u 	d4at 
13..3. c37 	!?n. 1ocid a 	Anurci_Ri , 

R4 

b : . That 	a 	attd above th 	ii way Ead
ffi Tl U - d 	t 

no t; i. f i 	I on 	thtd 4 - 3 	7 rik rd pu r 	n t: t;o t Si t 55 	h vo 
-Th 

	

ej 'terd but tie 	 appi I cant rvnr rnad 	any  

2 
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ki 

• 	 : 	 \ 

• j 

I pp1itMfl within th'? 	tiptilted 	nt2f 	lnc 	 4lItrh a 
- 	 •:ç-- 

J/ 	lOrlApPf 	im&thoLkt 	i 	ti:i 1$ va .ec 	now they ar 	topp?d fror 

m&:inç 	a ny cuch claim 	h .,.x s 	hcrr 	ide 	In this a ppUc'ioi. 

V 	I 	 into 	cc,ns1crtOfl 	the 	rr'l i?f 	csts.çh; 	for 	by th& 

¶ 	
, 	 - 

j r 	 d 	f;t cnttnd 	th 	ctatc?m4rts mtdE.. 	urdr 	tt 	ht 1.  th1 

rio 	jnd&c&t 	n 	1cnurinci 	p1.iLr1.t ion 	'f 	ti 	1 .y in 

M 	
-..J 

prfr'ihi riçt 	thit 	or 	hl 	Trib..rit 	rd 	thus 	th? 	pp1 I c1d;i')Ii 

?VG 	to 	be 	cnialc€d 	a SA 	brr?d 	by 	;Td1tDfl, 

/ 	 - 	 ' 	 • 
lhtE 	pp1 	ttin 	ii 	) 	b1rs 	be 	di - 	d for 

0 	 / 	0 	 • , 	
, 	 0 	 •• 	 • 

er 	of 	r rY 	pa. 	nd 	f'r 	ppr 	on of 	rntr jal 
/"rc&r 	• oi 

/ 	• 	r 	• 	 :- 	• • 
•/f 	t 	bfrt 	this Hon bl 	Tr i bunl.. 

• 	• 

/ 

'1 

/0 
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,VERIFICATION 

S r i cJL 11 	 ... ., 	 Eon 

f L4- 	 rdent o( 	 . 

P r esirent work f ng 	 .J 

o1emniy 	a f f i r m and:.verify that the -st *men 	made in para- 

çaph 	 . 	. . 	. 	. 	. . . . .. . 	. 	. . are trum to my 

kt1edç 	-and thosse imde,in ptr rpht . . 	. . 	 ar 

true 	y.iriformation deprived from records and the rensts. 	are 

my humble, submission before thr ,  H'Dnble Tribunal. 

And i 	 th or thii 	Vrfi .i'n on thi 	thc .,. 	d'y 

',f Dcemb'r c, f 2(02. 

rionnt,. 

DIviS1O& p
;  OnCi. qccr, 

N.F. Raii14Y:. Lumditlg 

4 ,  
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To 

-UDRL, 
D0 0/Br,. C.no/pNo 14o; 

D Z/MW/pNo 

)t 
G 

thci  
eneral  
M 	 €:r (2€rs Oi 1) iga 	

Wa12aj..11 
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I,  
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U•t ma4 • 	our Regjsj 	n ena 	of.I.t e Oasua,l 

• ••• 	43a' 	
c' er NO•NG)IZ78/Gr.herewith 

	

Qg 

OC±j03 Wh! beorraic n 	
dated

0.0 
ublic - it 	 ua-I lab 	if, 	al-j- 

Impor 
sub 
 1ant 	 o°S 

b 	3ai bye 

d a%qj0 	ordinate 

n3 1o0 reç. 

t10 econ '4ateLnt3 
0 -Pril/37 	thj 0ff0t.h 

• 	 - • 	
P0C.tivo1 

for 

• • 
	Copy to CE, 0TE 

With 
• 	 0 Copj 	01' vq 

• 	 ! t 
or GFINVqTLU 

• 	 • 	 • 
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Iaflago, 
I 
	

da1 ed 
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labour- 
	 Otherj 0  

••J_••_• 

Attent 	

4Leu °fLtv0 	
lvabolzr  

	

of the ath.; 	

to 
dated 2504.1986 

Con 	
this 1 	Stry'3 lott 	of 	

hor. 

2 	0 	

a proje Casuai lab0 are Concerned 
ore 	

tlio 	

.lCttor No.E (N)114111 dat 
e.1 86, regag 	

o 	
stt 	and 	

of 

rovj50 	

In tho 
I1ry letr of th0 

CaLIQ 

dated 2.3.1987 	
hv n boe 

	Ono 
all °PPortt 	o prod act Cai -' 
for an 

"  - 	-.-.u. .L€lDoUr 
discjQd bef0• 

or ue t0 conj0 Of work and not 

	

nercaor, 0 cj 	
th benefit of the Cchore 

Contjfl0(

tX7in thj 	
lOttor of 11.9• 1986 

cjted above 

	

3. 	

of Railways desire that Opportunity 
	

be Civo 

li ne casual labour a1 
wh0  weWoror wa 	

of worj, for Corjderth inciusion 

	

of 	
najs 	tho 	Qcs 	Ibour 1gie 	

For thj5 

	

tho 	
cofltajfled in th 	

flsty' 

letter

GL/ dated 2.3,87 Wj 
apjy utattt

Th la date for 

of 	
coraple+e in alj 
	

in tlìe Uaner 
in the Said lOttor of 

2.3.1967 will be
0113  alo1.,t11 cloc1 

pr0f and (lOrijj 	
tlQ21jQnQd 

	

in the 5aid iQtter of 203.1967 	

4SjOfla1 

	

Off 	
or 31.3.1937 

or thos0 whCh are lflcor 1t 
and 

lily 
aso 	°c to t he 

in tho SCorjty 	
of the Jstabcicnt in 

woh they were 
1Jar 4. 	

Sitable PUblicity to the0 
i 110 tr  

	

may be 	vefl by

Qbc  

 

the .Raiiray 

Sd/... (M.KtJJUR) D1pjy DIRECT OR 	
(N) :"•.• 

,.& s 

0 

Q9 

fr40  



N • F. Raili;ay 

DRM(P)'s Office 
Lurnding 

	

E2'57/1I(c)1ME/cLciL 	
Dt.223-87 

Divisional Officers, 
Ali 

 
A sstti Officers of LTIG bivision  

VAl1way& Works Suboudjes 'of Enqg.iptt. 
of S&T L,ett, 

All Subourdinates of Elect. &••1edical 	ptt3. 
All SS/SM under LIVIG 3iv1sjon 

nd others. 
•L 

	

Sub - Casal 	oour- Maintenance of lie casual regste r  
• both for: opeiln and jroject. 

In terms of Railway oard's letter 
dated 4-3-87 endorsed under Gt(P)/MLG•S N0.E/7/0 Pt.Ix(c) and 
E/57/Ii(C) dt. 13-3-37 appjc.tjons from botl-j open1i 	and poject discharged casual labour are invited as per enclosed proforrna 
éparately for project ard openline csuaj lhour for mainte,hacee 

of live openhir an project Casual labour register who were 
discharged prior to 1-1-81 for want of furti -Er productj 	works etc 0 	 * 

You are thereore re.uested to circulate the 
intructjons given in the encibsed form and also exhibit the same 
in the notice board for;ide public±t. The 'ast date of receit 
of applicaj0p is fl-3-87. 	 p  

This should Joe treated as 1'IOST URCUNT 

Enclo - 2 forms edcll in 
duplicate for oI11ane 
& project separately. . 

for bivisional Rly.inger(p) 
N.F. Rly. :Lumding 

Coy. to Secy., NFREU and NFRMU/of all Braiches of this Div. 
for inortjon and rcessury action please. 

	

gift
- 	 4 for Divisional Rly.Mana 

1 r hi y. 	1ur1 

W. 
-J  

T

.. ... 

4 	 -- 	 . 	 • 	 • 	 .•. •• 

• 	 .• 	 . 
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rr  N.F.RAILWY. il 
3/57/ll(C) 	

D ated 131" 

	

• V 	 NOTICETOPRUJTCSU/LL 'BOUREflS. 

The Cual Labourers who 1 	worked in N.i'.RallwRy s Project 
CasualLabourers before 1-181 and wre dischargud for want of •/ furtherwork or due to completicn of work, are hereby given i 7• opportunity to apply, if they so wi8h, to be consid erei. for • 	inclus1 	in the senioijty list of Projict Casual labour In pursu- ancè to directicns given by the 

Hon'ble Supreme Court In the case 

q. 

1 of 	Pal Yajav & Others Vs. Jnlon of IniIa & Others. 

l: They should submit their written representation with aequto 
documentary proof in this regard so as to reach the ConC ernat r 	
Eallway Xijvisjonal Manager's Office orli or before 31-387. 

	

20 	The appllcaticn should be sent by RegIsterI Post.to the DIvIsjon,1 iailwqy Manager of the Division In the TerrItorj1 Juriatjc etlm of: which the person was Initi ally ong ag o1 as Project 'C8a1a1 . Lourer, A Copy thereof should also be sent to the DIvIsIoni1 Railway Maiager of the Divjslcxi In the Territorial Jurjdjctjjon of the office from which the person was last discharg, 4copy 
J . 

should also be rnarke ,to the PWI/IOw etc. , under whom they. worked 

The appl 	ti s rech1ng 	ter 31-387 or those which are Incomple 	wii/I. not be consIdr. 

The applicatim should contain the following particulars i and documents mentjonoj below 
•c 

1 •  Name :- 

2eFather&s name :.. 

3 	of birth ;_ 
L 

4.Permanent Address :- 

5.Present athjross :- 

6 0  •Educatjc..ni 4 1 81ifications :- 
7 Personal inrks of identification 

8 Office, ci ep3rtment & place In which mi. 
9e0ffjce j depp.rtment & place from *iich fj 

10• Date of i dIscharge and reasons for thd 
110 Whether empbyei at present, and if so 12. Two attest 	copy of' C.nsual labour Card. 

of his casual labour service, thould ace 
"ri attest 	.opy of Phytograph anti atte 

hould also :ccomp&jy the ippljc.qt1 	: 
Any other re:levant information : - 

Sd/- 
for GEL MN1GER(P) 

N.F. Ra11wiy. 
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N 	F.' Railway.  

	

I 	 4  ••4 	c 

:: OeE/57/O/PtsXI(c) S 	 Datod 1  3.3 1  97 

!)TICE TO OPFJJ LINE, CASUAL LABUR1RS. 

The Casual labourers 	h 	workod it ,  11 :F;Rai1way a 
Open lino Casual Labourers bofore 1.1.81 and were disthax'gëd for 
want of further work or duo to complbtiOn of work, arehereby 
given an opportunity' to apply, if they o wish, to beconSidored 

f
for inclusion of their narnos in the Live caSU& Labc7ur RegiSter. 

1 They should submit their written represontation with' 
0 	 adoquato douriontary pmfl proof in thiB rog'd o as to t'ech 

0 	

the concerned Railway ivisional Nanaper is office on or before 

	

37. 	 0 

2: 	The application should be 'ont by RogiStord pot to the 
DivisiOnal Railway ManagOr of tho 1)ivision in the territorial 
jurisdiction of which the person was iFiitially ongaod s 

0 0 0 open line Casual Labourer. A coPy thorof should also bb snt - 
• 	to the Divisional Railway Marwger of the DiVisiOi i1 Q,terri- 

tonal jqrisdiction of the office from which "the 
• 0 	 diøohargocl. A copy 3hould also be riarkod to tho PWI/IOWO'tà' 

0 	 under xkiak whom they worked.'  

The' applications reaching"after 31 .3.7 or those which are 0 

incomplete will not be considered.' 	P 0, 

0 	 4'' 	The application should contair] the following particulars 

	

• 	d documents mentioned below 
 

	

• 	c, 	1•. 	NflO - 	- 	- 

	

20 	Father 's nazo 	 . 

	

3• 	Date of birth 	- 

	

4. 	porm.nont address 
0, 	 •. 	 0 	5•• 	prosont address 	- 

6 	Educational qualifications - 	 0 

	

7' 	personal !iaks of idontifibation - 
0 

' ' 	8'; 	Of fico, dopax'trnint & pl&S in which - 

	

O 

 1 • 	 initiallyongagod and data.' 	 - 
0 	 9.' 	Offico, dopartnofft & placo from which - 

finally discha'god'. 	 - 	-- 

	

10.' 	Dato t5f' dischargo and reasons for the 	- 
• 	. 11.' Whether 0omloyod1  at present, and if so, details -' 

	

• 0 
	 " 	120 -: Two attostbd copies of Casual Labour cacl or,. any - 

61 0 	 other proof of his casual labour 
accompany-the application. 

I 	 .)  

	

3 • 	An at t ' ste d COpy of pho to gr ah and  
LTI shuld also accompany the 

	

14 	Any other rolovant information 

' 	 - 
for GE 	'JkIIAGER 	....0 .0,, 

	

• 	 4a1:• ,Mlgaon. 

dn/2338'7'.' 

H': 


